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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2017-18), having
been authorized by the Committee to submit the Report on their behalf, present this
Seventy-fourth Report (16th Lok Sabha) of the Committee on Government Assurances.

2. The Committee (2016-17) at their sitting held on 09 March, 2017 took oral evidence
of the representatives of the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Consumer Affairs) regarding pending Assurances from the 3rd Session
of the 15th Lok Sabha to the 9th Session of the 16th Lok Sabha.

3. At their sitting held on 04 April, 2018 the Committee (2017-2018) considered and
adopted their Seventy-fourth Report.

4. The Minutes of the aforesaid sittings of the Committee form part of this Report.

5. For facility of reference and convenience, the Observations and Recommendations
of the Committee have been printed in bold letters in the body of the Report.

NEw DELHI; DR. RAMESH POKHRIYAL “NISHANK”,
04 April, 2018 Chairperson,
14 Chaitra, 1940 (Saka) Committee on Government Assurances.

(vii)



REPORT
L Introductory

The Committee on Government Assurances scrutinize the Assurances,
promises, undertakings etc. given by the Ministers from time to time on the floor of
the House and report to the extent to which such Assurances, promises,
undertakings etc. have been implemented. Once an Assurance has been given on
the floor of the House, the same is required to be implemented within three months.
The Ministries/Departments of the Government of India are under obligation to
seek extension of time, if they are unable to fulfil the Assurance within the prescribed
period of three months. Where a Ministry/Departments are unable to implement an
Assurance, that Ministry/Departments are required to move the Committee for
dropping it. The Committee consider such requests and approve dropping, if they
are convinced that the grounds cited are justified. The Committee also examine
whether the implementation of Assurances has taken place within the minimum time
necessary for the purpose and the Committee also look into the extent to which the
Assurances have been implemented.

2. The Committee on Government Assurances (2009-2010) took a policy
decision to call the representatives of the various Ministries/Departments of the
Government of India, in a phased manner, to review the pending Assurances, examine
the reasons for pendency and analyze the operation of the system prescribed in the
Ministries/Departments for dealing with Assurances. The Committee also decided
to consider the quality of Assurances implemented by the Government.

3. The Committee on Government Assurances (2014-2015) decided to follow
the well established and time tested procedure of calling the representatives of the
Ministries/Departments of the Government of India, in a phased manner and review
the pending Assurances. The Committee took a step further for expeditious
implementation of pending Assurances and decided to call the representatives of
the Ministry of Parliamentary Affairs also as all the Assurances are implemented
through them.

4. In pursuance of the ibid decision, the Committee on Government Assurances
(2016-2017) invited representatives of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Consumer Affairs) and the representatives of
the Ministry of Parliamentary Affairs to render clarification with respect to delay in
implementation of the 12 pending Assurances given during the period from the 3rd
session of the 15th Lok Sabha to the 9th session of the 16th Lok Sabha at their
sitting held on 09.03.2017 (Appendices-I to XII).

5. However, the representatives of the Department of Consumer Affairs were
unable to render clarifications with regard to the queries raised on certain
Assurances. The Committee, therefore, examined the following 05 Assurances in



detail at the above-mentioned sitting and decided to postpone the oral evidence on
the remaining Assurances to the next sitting of the Committee with the representatives
of the Department of Consumer Affairs:

SL.No. SQ/USQ No. dated Subject

L. USQNo. 3803 Import of Pulses
dated 14.12.2009 (Appendix-I)

2. General Discussion Price Rise
dated 25.02.2010 (Appendix-II)
(Smt. Sushma Swaraj, M.P.)

3. SQNo.20 Consumer Disputes Redressal Agencies
dated 13.03.2012 (Appendix-I1I)

4, USQNo. 7398 Consumer Protection Act
dated 22.05.2012 (Appendix-IV)

5. USQ No. 5569 Export of Agricultural Commodities
dated 30.04.2013 (Appendix-V)

6. The Extracts from Manual of Practice and Procedure in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an
Assurance, the time limit for its fulfilment, dropping/deletion and extension, the
procedure for fulfilment etc., besides maintenance of Register of Assurances and
periodical reviews to minimize delays in implementation of the Assurances are
reproduced at Appendix-XIII.

7. During the oral evidence, the Committee enquired about the procedure being
adopted in the Department of Consumer Affairs for periodical review of pending
Assurances at different levels with a view to fulfilling them within the time limit
prescribed for the purpose. The Committee also desired to know about the mechanism
available for implementation of the Assurances. The Secretary, Ministry of Consumer
Affairs, Food and Public Distribution (Department of Consumer Affairs) conveyed
that fortnightly reviews are normally done at Senior Officers level and regular monthly
reviews are also undertaken at Divisional Officer level. Further, a standing mechanism
already exists in the Ministry for monitoring of pending Assurances.

8. Subsequently, the Assurances mentioned at Appendices I and II have since
been implemented on 08.08.2017 and the Assurance mentioned at Appendix XI has
since been implemented on 06.04.2017. Two more Assurances mentioned at
Appendices VIII and IX have also since been implemented on 22.12.2017. Further,
the Assurance mentioned at Appendix VI has since been dropped on 09.03.2017
while the Assurance mentioned at Appendix V has been transferred to the Ministry
of Finance.

Observations/Recommendations

9. The Committee note that out of 12 pending Assurances, the Assurance
mentioned at Appendices I and II could only be implemented even after a period of



more than seven years. While three Assurances mentioned at Appendices VIII, IX
and XI were implemented after delays ranging from more than 5 months to two
years, another five Assurances are still pending for implementation even after a
lapse of more than one and half years to six years. The inordinate delay in fulfilment
of the Assurances clearly indicates lackadaisical attitude of the Department in
undertaking proper follow-up action once an Assurance has been made. The
Committee are perturbed at the extent of pendency and inordinate delay in fulfilment
of the Assurances by the Department of Consumer Affairs because of which the
utility and relevance of the Assurances are lost. This also proves that the existing
system of conducting fortnightly and monthly review meetings to review
implementation of the Assurances in the Department has been ineffective. The
Commiittee, therefore, recommend that the existing mechanism in the Department
should be overhauled with a view to avoiding delays in the fulfilment of Assurances.
Further, the Department needs to make concerted and vigorous efforts to accelerate
the pace of implementation of the Assurances. The Committee desire that the
Department of Consumer Affairs should adopt a pro-active approach and with all
concerned for early/timely implementation of all the pending Assurances.

II. Review of Pending Assurances pertaining to the Ministry of Consumer Affairs,
Food and Public Distribution (Department of Consumer Affairs)

10. In the succeeding paragraphs, the Committee deal with some of the
important pending Assurances pertaining to the Ministry.

A. Consumer Disputes Redressal Agencies

11. Inreply to the SQ No. 20 dated 13.03.2012 regarding 'Consumer Disputes
Redressal Agencies' (Appendix-III), it was inter alia stated that the scheme of
'‘Computerization and Computer Networking of Consumer Fora in the country
(CONFONET)' was launched during the 10th Plan period in March 2005 at a cost of
Rs. 48.64 crore. Under the scheme, the Consumer Fora at all the three tiers throughout
the country were to be fully computerized to enable access of information and
quicker disposal of cases. The project is being implemented by the National
Informatics Centre (NIC) on a turnkey basis. The scheme has been extended during
the 11th Plan with a total outlay of Rs. 25.60 crore. In the extended period project,
stress was being laid upon continued HR support by means of Technical Support
Personnels (TSPs) and training for eventual adoption of the system by the Consumer
Fora themselves. During the year 2011-12, an amount of Rs. 0.75 crore has been
released to NIC for the activities to be undertaken under "CONFONET" Project in
the 11th Plan. As on January 2012, out of 638 locations being covered, the
CONFONET scheme is operational in 342 Consumer Fora. 268 Consumer Fora are
uploading cause lists while 186 Consumer Fora are uploading judgments.

12. In their Status Note furnished in March, 2017, the Department of Consumer
Affairs apprised the Committee of the following position with regard to the fulfilment
of the Assurance as under:—

"No detail of receiving of this Assurance has been found with the Department
of Consumer Affairs. Lok Sabha Secretariat is being requested to provide
details of Assurances."
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13. However, the Committee's records reveal that soon after the end of the
10th Session of the 15th Lok Sabha, the Ministry of Parliamentary Affairs had in
2012 communicated to the Ministry of Consumer Affairs, Food and Public Distribution
informing them about the above reply being treated as an Assurance and the need
to fulfil it. Subsequently, the Committee on Government Assurances Secretariat
pursued the matter and sent reminders on 01.11.2014 and 25.05.2016 asking the
Ministry to expedite implementation of the Assurance.

14. During Oral Evidence, the Secretary, Department of Consumer Affairs
requested the Committee to let him know the context in which the Assurance has
been made. When the Committee explained that the Assurance related to compilation
of information most of which are online, the Secretary, Department of Consumer
Affairs submitted during evidence as under:—

"The work regarding providing the online information is still under progress.
There are more than 600 consumer forums."

15. On being pointed out that the Ministry would already be in the possession
of all these data/figures, the Secretary, Department of Consumer Affairs deposed as
under:—

"At present we are working on the task relating to hardware component."
Observations/Recommendations

16. The Committee anguished to note that even after more than six years
since giving the Assurance in reply to SQ No. 20 dated 13.03.2012 regarding
'Consumer Disputes Redressal Agencies' and the matter being pursued by the
Ministry of Parliamentary Affairs and the Committee themselves for expediting
implementation of the Assurance with reference, the Department of Consumer
Affairs were not aware about the details of the Assurance. Even though, the
Assurance involved a mere compilation of some basic information which can be
done without consuming much time, the Committee regret to note that the same
is yet to be compiled even after a lapse of more than 6 years. This reflects only
the lackadaisical attitude and systemic failure of the Department in dealing with
Parliamentary Assurances. Obviously, the Department did not make concerted
efforts to collect/collate the requisite information due to which the Assurance
continues to remain pending. The Committee were informed that there are more
than 600 Consumer Forums in the country and the work regarding providing
the information online is still under progress. Besides, the work relating to
hardware component is also under progress. While expressing disappointment
at the tardy manner in which these works are being implemented, the Committee
recommend the Department to expedite the whole process and ensure expeditious
implementation of the Assurance within a stipulated time period. The Committee
would also like the Ministry to tone up their extant system/mechanism so that
appropriate and timely follow up action is duly taken by them in respect of all the
assurances.



B. Consumer Protection Act

17. Inreply to USQ No. 7398 dated 22.05.2012 regarding 'Consumer Protection
Act' (Appendix-IV), it was stated that the Government is proposing to expand the
coverage of Consumer Protection Act, 1986 by amending it. When the amendment
is passed, the consumer can make online complaints sitting at home without having
to go to the Consumer Fora.

18. In their Status Note furnished in March 2017, the Department of Consumer
Affairs apprised the Committee about the Assurance as under:—

"The Committee on Government Assurances, Lok Sabha has been requested
to drop this Assurance as the Consumers Protection (Amendment) Bill, 2011
had lapsed due to dissolution of the 15th Lok Sabha."

19. In his deposition before the Committee during oral evidence, the Secretary,
Department of Consumer Affairs, however, submitted the following status of the
fulfilment of the Assurance:—

"Hopefully final law is about to come. A new Bill regarding Consumer
Protection has already been introduced in Parliament in 2015 and after being
scrutinised by the Parliamentary Standing Committee, the final law will be
framed during the ongoing session."

20. On being asked about the time by which the consumer complaints system
would become online, the Secretary, Department of Consumer Affairs replied during
evidence as under:—

"There was no provision of e-commerce or online commerce in the 1986 Act
but the Ministry is in the process of bringing such a Bill in the current Session."

Observations/Recommendations

21. The Committee are perturbed that the Assurance given in reply to
USQ No. 7398 dated 22.05.2012 regarding 'Consumer Protection Act' could not
be fulfilled even after more than five and a half years. The Committee note that the
Assurance was regarding the proposal for amending the Consumer Protection
Act, 1986 to expand its coverage which will facilitate the consumers to make
online complaints without having to go to the Consumer Forums. However, instead
of making earnest efforts to implement the Assurance, the Department has
requested the Committee to drop the Assurance on the ground that the Consumer
Protection (Amendment) Bill, 2011 had lapsed due to dissolution of the
15th Lok Sabha which the Committee feel is neither a valid nor a justifiable
reason for dropping the Assurance. The Committee were informed during evidence
that after being scrutinised by the Parliamentary Standing Committee, the final
Law will be framed during the Budget Session 2017. The Committee have further
been informed that there was no provision of e-commerce or online commerce in
the 1986 Act, but the Department is in the process of bringing such a Bill in that
Session. The Committee feel that the Department needs to strive harder to achieve
better results. The Committee, therefore, urge the Department to put in place an
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effective mechanism for implementing such Assurances in a time bound manner
so that things do not get stuck up and there is no inordinate delay in fulfilling the
Assurances. Now that the Bill has been introduced, the Committee would like the
Ministry to lay the requisite Implementation Report without further delay.

III. Implementation Reports

22. As per the Statements of the Ministry of Parliamentary Affairs,
Implementation Reports in respect of the following Assurances given in replies to
the following SQs/USQs have since been laid on the Table of the House on the
dates as mentioned against each:

Appendix | USQ No. 3803 dated 14.12.2009 08.08.2017
Appendix II General Discussion dated 25.02.2010 08.08.2017
(Smt. Sushma Swaraj, M.P.)
Appendix VII.  USQ No. 2325 dated 04.08.2015 22.12.2017
Appendix IX SQ No. 222 dated 10.05.2016 22.12.2017
Appendix XI SQ No. 224 dated 02.08.2016 06.04.2017
(Supplementary by Dr. Shashi Tharoor, M.P.)
New DELnr; DR. RAMESH POKHRIYAL "NISHANK"
04 April, 2018 Chairperson,

14 Chaitra, 1940 (Saka) Committee on Government Assurances.



APPENDIX I

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE

LOK SABHA UNSTARRED QUESTION NO. 3803
ANSWERED ON 14.12.2009

Import of Pulses

3803. SHRI RAM SUNDAR DAS:
SHRI ARJUN MUNDA:
SHRI P. KUMAR

Will the Minister of COMMERCE & INDUSTRY be pleased to state:

(a) the details regarding rate of import of pulses vis-a-vis the rate at which
they are available in the domestic market during the current year;

(b) whether large amount of pulses imported from foreign countries in
2008-09 are already delayed and/or being wasted at the Kolkata port;

(c) if so, the details and the reasons therefor; and
(d) the corrective steps being taken by the Government in this regard?
ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYA M. SCINDIA): (a) to (d) Information is being
collected and will be laid on the Table of the House.



APPENDIX I
General Discussion dt. 25.2.2010

THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR): Madam
Speaker, I have been carefully listening to the discussions in the House on rise in
the prices of essential commodities. At the outset, I would like to share the concern
of all the hon. Members who have expressed over the escalation of food prices
which we have witnessed in the last few months.

This is a serious issue which impacts the livelihood of many, particularly
masses, and has been engaging the attention of the Government also. Sl 8 HeH

I3 T STEAIIHAT T, S8 IS 1 DIV T TR T X I HM St W7 | 380
e St Teany gu, S8 S ol 21E, 3¢ TelehR i ol TATH H TR A fohan,
iRt =18 THvIe HHEfeds § GUR &ieh, T S <AQT TR <9 &1 a1d &1 a1 e
I T TAH YA HE 6 HATA ©..... (SAIHM) S I=0 & Tk i ST 7= Ao
% i I e o e sh1 HEoR W@ gU, TR & el § S SHe) el €, 39 &
T 1 <A & TTT, STET-3TeT fohe & 07 9IRA TR & A1eAd § o i off hifere
FHITE

RG], Tk YATa ST o foh G Wil Heled hl Usd TeH & 399 W o% & AR
Tk THHR FT HH &, S ThR HEAT 6T | 38 Gd TR G Hoil St 3 <90 & gt
A Hfdl &1 Sk Jers IR QX e, <91 o g WAt A o7 foeR o7 sTo eva
T # T IR 3T T S TS T FHA €, I T FH B (0 £ T % e ot
R Tt T & afred = faeret ue afufa nfed X o, 3ae o= 31ih TR o
@ fp e E |

IMIG 3TT9 SHh] THHR I o foTt TR T8t 2, S 9 g7 & 918 3 g
1T B @1 B, Toraent Tk srgea 1= st 3 fohan, gemwst st & 59 & aR § |/
Fal, 32 H@qﬂﬁ@f 1 oI3F H el o T the worst time is over and the situation
will improve. Ffq& &1 a1 < HIehe & HS Nhe TS o THA W | G ST &, #
TR T W F TS T, T off T ST ST SRR T o ShITITeT STER Tl |+
TH R T ot vt A w1 R ot § 1 59 wee S e 9, FE TR A TE g
3@ @1 foF e sTrervash <iisil & g W ST 71 T € | S S S i kA I gl
B ...(cHaEm)

3TEAY WRIGAT: FHIAT IR o1 GHAT | ... (FEHM)
Mt IR TAR: W B H 24 WA H1 Tl w1 BRAREA WAIH § 1 The

Financial Express of 24th February says: "Prospects of better rabi yield soften
pulses and vegetable prices". 3= HIcH HLh T ...(TTHM)

8
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it ST TRW MY (TITE) 2 I8 o TR BT B FI WL L1 .. (T
A HEGAT: 3T IS EY | ... (SAIHM)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, how can they
disturb the hon. Minister like this? ... (Interruptions)

I1eAE RS e g Sff, 9 9 S| .. (SHaHH)

ot ¥R YR § a7 S g R hrefod w9 2 w1 S ufk =6l §, 9% =
3TUe: foe shgdlt § 198 § ST g1 ... (aaam) § aehit S7hmeH o & fau o+ TR
g, S@aR &I ot T & AU TR g1 ...(FEEH) TR 3Sen 1 feeedt w1 9
24 TFEEH, FHER - <9 H T o Sl | 39 U R 3R feed e § 71

The Hindustan Times, Delhi of 24th February says: "Delhi Government's
intervention brings down Dal prices and other commodities' prices." The Financial
Express says: "Prices of the vegetables, pulses and other items are on the decline".
The Business Line of 21st February says: "Cheaper cereals and vegetables signal
easing of inflation. ¥ T RUE Tohet ST@aR H 3T W 8, | el 9 & o W@
...(TTaY)

ot qerem g aea (FYd) : 3Tehe YA ©H WO § | T8 IS UM et
BT | ... (SaaEH)

MADAM SPEAKER: Nothing will go on record. (Interruptions) ... (Not
recorded)

(eaeae o erraw g a1ge, St o] wee 3R %9 o qFHE 9ee e e
A M) ... (M)

(At this stage, Shri Basu Deb Acharia, Shri Nama Nageswara Rao and some
other hon. Members left the House.) ...(Interruptions)

#t 79 HAR st Ten, TR 31 fed ey T 9o fen ok wed w® f 3|
R T= GRd ¥ 1SS S| B ot @ A B €1 ST o1d A YA ed 2
... (aYr)

SHRI SHARAD PAWAR: The Government of India has got a special cell
under the Ministry of Consumer Affairs which collects daily figures of many items,
at least 17 items, and which reports to the concerned Ministry.

One point raised here by the hon. Leader of the Opposition is that price of
rice has gone somewhat near to Rs. 32 per kilogram. On 24.11.09—this is Delhi
market retail price that I am giving — the price of rice was Rs. 23 per kilogram. One
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month back, it was Rs. 23. One week back, it was Rs. 23. Yesterday also, it was
Rs. 23. What I am trying to say is that prices had stabilised at Rs. 23 and not Rs. 32
...(Interruptions) 1 will definitely come back. ...(Interruptions).

et g Tt (fafeum) : $9 32 76 e, 25 e o | S W SRS A
ST =TT | 5 Hr W T ohT T o1 ot ©, 3 |id 3 W o1 it o1 foret €1
Fiifer forer § Sier-Sier fora gen o, safay # 2red Hame o off | 98 Tl & Aiws

gl ...(Interruptions)
MADAM SPEAKER: Please maintain order. ...(Interruptions)

SHRI SHARAD PAWAR: Now, the hon. Leader of the Opposition had given
one particular figure for atta. My information about atta is this. Three months back,
the price of atta was Rs. 17 per kilogram. One month back, it was Rs. 17.5. One week
back, it was Rs. 17. Yesterday also, it was Rs. 17.

Now, I come to gram dal. Three months back, its price was Rs. 40 per kilogram.
One month back, it was Rs. 39. One week back, it was at Rs. 37. Yesterday, it was
Rs. 36.

Then, tur dal's price three months back was Rs. 91 per kilogram. One month
back, it was Rs. 87. One week back, it was Rs. 76. Yesterday, it was Rs. 73.5.

The price of urad dal three months back was Rs. 77 per kilogram. One months
back, it was Rs. 74. One week back, it was Rs. 68. Yesterday, it was Rs. 67. So the
price of urad dal has come down from Rs. 77 to Rs. 67. Similarly the price of masur
dal has come down from Rs. 69 to Rs. 59.

For sugar, I can give market figures of yesterday. In Delhi, it was Rs. 41. Those
who know about the sugar, sugar industry and sugarcane, they know the details
also. There are also some of the hon. Members who are sitting on the Opposition
side, who are very knowledgeable. They are also running sugar mills and they also
know all these details, and they will accept one thing that the trend is that sugar
prices are also going down. Yesterday, in major States of UP and Maharashtra, and
particularly Maharashtra, the S-30 sugar has been sold at Rs. 3,140 a quintal which
was Rs. 4,600 one month back. So, this clearly indicates that sugar prices are also
going down.

At T <t (RreeR) « 9% weel i 7 g8 2 .. (FHAH)

ot IR TAR: H 39 W AN § | H 81 T STE ST | 3T 1 1 F81 g el
T | A 3‘11@‘0!'?[ Torfa U & T the price of potato three-months back was Rs. 19;

its price one-month back was Rs. 10; and its price one-week back was Rs. 9. Today
its price in Uttar Pradesh is Rs. 4.50 and in West Bengal it is Rs. 2. ...(Interruptions)

In fact, I met a delegation under the leadership of Shri Basu Deb Acharia & =
< 3 v e @ e % am AR @ 8, S8 S gu aw @ Rl w1 e @ ferg
A TR 1 ST TS T o FIT TR 12 TN I R SR § | 3T SR
Hife B arett o, e 9% 81 el Weh! | et o1 T A HiTer & SRt | H 9Ra SR
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%1 TE Y 3T T T WL T SRR FHEA1 =1l § ok 9t Sil 37 1 H1vd FH
B R R, 3T 9Rd WHR h1 W F fFami &1 s=m & fe S weg =few, 38 70 @
TE Y 79 30 T VA & e TR F 1 .. (Faum) a8 fageem sifea &t
B ... (Haur)

4t TR Wow (STRVRIEIE T4 : U3 §HH H e o7l ... (SFHM)
#t ING FAR: FIHA 1 HH B WA | . (FEEE)

Y HEISAT: B TS S, ST S SEH | 39 Tl St okl seH difea |
...(A9YM)

SHRISHARAD PAWAR: So, I have collected all the prices from all the States,
but I do not want to go into the details about this.

I had said that it is correct that the situation was quite serious as it had
affected masses and effected many people in this country. The Government was
also equally worried and equally serious and many actions were taken by the
Government. Firstly, our total long-term effort was to see how we can improve the
agriculture production and productivity and I will go into the details about what
exact action has been taken, but immediate actions were needed in this. What have
we done in this? Firstly, it was our responsibility—when there was a mismatch
between demand and supply—to see that how we will be able to improve availability.
Policy-decisions were taken to encourage imports and simultaneously discourage
exports for the sake of improving availability.

The hon. Leader of Opposition has given some information about
simultaneous import and export. I will come back and give details about that also.
...(Interruptions) In certain cases, subsidy has been given to the Public Sector
units to import and distribute some of the commodities through the PDS. My senior
colleague, Shri Pranab Mukherjee, the Finance Minister has given details about
what subsidy we are providing today for edible oil; what subsidy we are providing
today for pulses; what is available in the PDS; and how it is comparatively cheaper
than all others. Hence, I will not take the time of the House to mention these.

The Government of India has given considerable support to the Public
Distribution System to ensure that the vulnerable sections of the country are
protected and one of the most important things is that since the year 2002 till today
the issue price of wheat and rice has not been changed for AAY, BPL and APL. We
have provided substantial rise to the farming community, but these prices have not
been changed till today.

My colleague, the Finance Minister, has given some details about this year's
overall situation.

This year, the hon. Members will recollect, in the last Session, we had discussed
at length the issue about the situation arising out of poor monsoon and its impact
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on the production and productivity. It was reported that it was one of the worst
droughts that we had seen after 1972. Some of the States had taken immediate
action. The State Governments declared a total of 333 districts as under drought.
These States are Assam, Himachal Pradesh, Jharkhand, Manipur, Nagaland, UP,
Bihar, Karnataka, Madhya Pradesh, Maharashtra, Rajasthan, Orissa, Jammu and
Kashmir and Andhra Pradesh. These State Governments had declared that all these
districts were affected because of the poor monsoon.

The States of Maharashtra and Karnataka have faced another calamity. Initially,
there was a serious situation because of drought. It had affected the sowing
operation of paddy, it had affected the sowing operation of oilseeds and it had
affected the sowing operation of pulses. However, in Maharashtra and Karnataka,
there were sudden rains also. The rains were such that they had affected the entire
agriculture, many houses were affected in Shri Geete's area and we have witnessed
a similar situation in Karnataka because of floods. We have been a similar situation
in one part of Andhra Pradesh too.

Irrespective of this, initially, our report was that we were definitely going to
lose a substantial quantity of paddy crop. In Kharif, the major crop is paddy. Punjab
and Haryana, these two State Governments have taken special precautions. They
tried their level best to save the paddy crop. They bought electricity from other
States. They have paid more money for that. The Government of Bihar had introduced
a scheme to provide subsidized diesel to save paddy crop. All these Governments
have taken proactive actions and because of their efforts, they have succeeded in
saving the paddy crop. It is because of their effort, as on today, the initial expectation
was that there would be a gap of at least 16 million tonnes in case of paddy, but that
has been brought down to nine million tonnes. I would like to congratulate the
Governments of Bihar, Punjab and Haryana who have taken these initiatives.

31t TTERR TIRE A T 91d wat | H U wH THer §, ofehd HY Her &
SHIferer st e e ST A w1 g TR for g e T ot fasret
TS, STU T i ST, TH GHEE 9 e, e fiel, w8 e R T
Yo oft & Tl et | v =1 fereTerd S1ra w1 | STTaeh! e O € | 319 SR et
& T St &, 317 ger off faey 9, fam @5 St 9 ot 9, @ifea o ol 9 9
led & g H 9l i TR 7 T {Ha1 39 91 H, SHHT &7 T Hid § IR gl
Toh Hifhd & WA | g ST Y 39 9N H e 9 €, 3fed v e oIk gfamn
1 Heg o S | g faverd § fo =g ara 3o 99a W Hed & 9 St |

it T e g8 (AR : foer 7 e W wfsadt & R

Mt g TER: faer # @ g9 50 wfaera |fsast, 1000 e Fuq fomm Ot &
TARSE &1 ot |

T a1 § Teh o ST | g0 forar /it & foan on, <fidfter st 3 =7im =12 o, <ifera

IR SIeTIfed foran, 3= T fe@mr Safeiy, YRA TR - I8 TheH 33 1 H1H
fopan | & foeR TR 1 off ¥=amg <1 =ed g1 ... (Fqae)
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T WRIHIEHM T (TA) : I YW & IR § off Fiar < |
#t TS TAR: STt g HIRT 1 T, et A b T

ot er e Sem (Sit) : S/& "/ W A9 e S @ § d fae " el S
...(FaYmM)

#iraeft T St (freeR) : foer # o ¢ < @t feafd gax s
e WA < T S, T <ell Y 319 93 = |

it IR TAR: e = 7im =&t ], o7 9 vee off 1 7, SR YosTd i & 9IS
ARA TR 7 ST oid gU 3Ueh! REdie foha o1 | 39 99d Sl /8 hcH 3H &l
SATTIHA of, IH THA FAH T 10 | 78 THE 9 o7 @ R fF A i s aw
TR S @ E | Uk 9 T o WA Wl 91ed § | U i gehed 3T W TEe
AT T I THF T TEHR A 11 ST hThH S & TF W1 o, ITH T a1 96
off e o |HA o A AehR foraml st Sfd shiHa <7 & fofe ghem i
U | FREHT o1 JRHM 7 21T, 39 IR H SHRI EHM &4 W | Basically, it was the
thinking of this Government or the objective of the Government to raise the income
level of the farmers and improving terms of trade for the agriculture. & HI<-HHgHT
HEH I3 T TR TRA THR A 1 ot | 3HHT Nhera HETE W 3 T 62 S, T8
=T BH T8 HeH SRl ol | Teel! ST Te @ foh 30 <91 H Wiell sl Tl shl W 3711
12 g IRaR T | Tk IRaR # e e 21 dl 39 T 1 Hal SAemel H H 60 HIAS AR
Bt o I # ¥ 1 59 T STeeid Ser 1 h1Se TE R ¥, Saifsh SRt e off
Tt B T By and large, about 62 per cent of the population of this country
depends on agriculture. It was conscious decision that was taken by this Government.
Unless and until we improve the overall condition of the sizeable sections of the
society, we will not be able to improve the country and country's economy. We may
take many decisions to improve the industry. We may encourage trade that is very
much required. But unless and until 60 per cent population or 58 per cent population
whose purchasing power is going to be weak and if they are going to disassociate

from all these developments, I think, this country or this society has no prospect
and future. So, it was deliberately decided that we have to improve the purchasing

power of this particular section. g TG T I SNl HIFA < & I, I8 HIFd a8 HH
1 S afshan off, SHH BHN 56 W SAreT A T e o foh gHenT STHY Hiehe WA |
Tg off STevEE ¢, Fifh TH Hhe FI Hf TORSTEIS TE HT Wehd | TH SAH A
S 1 TSSES el T Fehd |

TR 7 T ST i STl 51 el oIl © foh fores ST & arer i &
¥ 9% Gg Hehe H W, Aifeh 9 Gehe | S @l 1| ... (FIHM) T 7 Tt | goie
% T TId H T A1 | TRl Uk o] o FSTEeRt 35 T 92 & STH-U off, B Heehrd
TE | 3T 5T el R o1 A T | WA e g St @ sme wied b weett
IR TH IR T A 30 TE § I W71 T fdaedt W 1100 T 2711 7o &6 T8 et
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g, I WER A TH TR F WAL T 1 ...(HAUM) I8 3 el .. (FauH) 59 7@
F fafm wid ursd & 9N # %@ Fe S T €, STaent G & A1 7 & Afeh 39 Q1
o 3T Tt o SO G 1 ... (SAGHM) 39 92 TTel & fhdM A T3 T o1 et o
o o1E wred, § IR wE 9redl § o A TSR i WK S 62 WA T g8 off 7
10 T8 E1 BlieA & forq 931 5 o 18 s o1 Fr1 i fofereet 718 o= & 918 43
10 U G FHEAT | 31151 H21 10 U9 |1 @S & AT 15-16 =i 78 st st oedt
T 13U ¥ 910 W1 Bt § R fRmT 1 <aer i < T STaveehan off | et gt
<IST & T S S w9 SR foREm w1 SER 1 i ST Akt =i i Hied |
TR a1 | 39 W FI G HT o YA U TEHR A AT AHE 1598 i & e
H o ... (gaem)

A 3T TIRE e (W) : Tusat = wret #§ forami 3 Ted S91eT gy,
FIE

#t NG TEOR: 97 ot H SMUh! S %1 To boost production, the minimum
support price of wheat has been increased from Rs. 640 per quintal to Rs. 1100. The
minimum support price of paddy common variety has been increased from Rs. 560
to Rs. 1000. Despite a huge cost to the Government, the MSP of wheat has been
enhanced by 72 per cent and of paddy by 79 per cent. This is not restricted to wheat
and rice only. The same approach has been taken on pulses, on oilseeds, on cotton.
An hon. Member asked as to what happened in Vidarbha.

For the first time, Vidarbha farmers have got between Rs. 2,500 and Rs. 3,000
per quintal for their cotton, which they never got for a number of year. I have seen
on many occasions there was agitation from the Vidarbha farmers T & 700 ¥q
HAd e =gy, 1200 9T i9d fiert =fey, 1500 F9C A et =1fee =1
2000 FIT HIHd FHA AMfeT | TR T T /il 2500 F 3000 T T HTHA S
T fohan B | 301 Big e # o7t o 721 g% © | H STUeh] 39 9 & U & e
1 =R § foh o S o fedifsem & st fag o Ferwre fe, Srai e <ama
SR g8 off, 81 ¥ Tefde hifeg, T I8 1d |Ih &1 SIe o 36 9 fhami 1
Rt ¥ TSIt The-SAT 0% &, ST Tec sheft STAT T R T T | SO S | it
& oh 3% we e foedt 81 .. (3aem)

MADAM SPEAKER: Nothing will go on record.
(Interruptions)...(Not recorded)

SHRI SHARAD PAWAR: The real problem is, unfortunately some of the
State Governments are not taking initiatives to execute these schemes. Ultimately,
these schemes have to be implemented by the State Governments. The Government
of India, Cotton Corporation of India is ready to provide whatever money is required,
even advance money was also provided, but those State governments have not
taken any initiatives. Unfortunately, the farming community and cotton growers

from that area has been affected.....(Interruptions) IhR BRI A ﬁ@f, SR, NI,
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T, ST Urgd iR Teft YR 1 et aom hled, Teft it hivd 39 YR § 9grE foh
TG UROTH <9 H Scared H gfg & w9 H femE 37 91en € 1 hE e Wi e g |
S 19 3 # et o st o T ot o fedi i e e oft TR 1 et St
T g foerd 1w W@ W fEed g, S i e v, e i wdea
i1 i # 18 sgemd T& fhan, 39 Ted 9@ W ¢ | 39T SRR Jed disaet H,

when I took over this responsibility about six years ago, the total burden of the
subsidy was Rs. 19,000 crore but this year, I think, we would cross Rs. 72,00 crore.
That type of burden has been consciously taken by the Government just protect
the interests of these weaker sections.

THR 1 Aq G & S I 9T T 1 Teh W H WH2d 1, 3% 3k
Hd <, forami it feafa 3 sigera <M, g T A 9ol A sl YIS 9 Se
3R 3T WI-H19 SUHH a1 SuSERT H off S e o, 37 Al & o wrAfee
ST MRA TR 7 370 TR o 3 FfeTe! T 2 3fad s iHd W =il < 1y foman
F 139 9N H e fusel %% 7T § 3 F W

T3 HeTet 33T T fof Weieh v # ek foha e © | H TS o1 WA b | |k
Tl =T § fh whatever allocation has been given to the AAY, BPL and APL it has
not been reduced at all. It is true that the APL variety category, certain quantity was
reduced in the last two years and there was a reason because most of the States
have not lifted. The Government of India has allotted foodgrains to all the States,
but in the APL category, the lifting was less than 30 per cent.

In some States it was less than 20 per cent.

SHRI B. MAHTAB (CUTTACK): At that time the market rate was less.

SHRISHARAD PAWAR: Anyway, but that was not lifted. It was not lifted for
twotothreeyears.?ﬁ?WWWW@aﬁWa@TﬁﬁﬁPﬁaﬂWﬁ%
TTHN 1 HUIE & & T S Sh1el e Teoha SIR o el fohan wifeh o areht el off
TEAsh e 4 ohHT &l o | 0 Hiel Ueh Tt 8 sigemrdl o1 7T, hied S0 S o, TR
T e 1 U 3T off 3iX TS off T8t | WY Wi § Hifehe § raetfelcrer
TN T ST ¢ | STAASA TS o & [T Tag hefiil SR et =1 35 fhall
% IR =19e 39 € T S FHg R | 3 Wy e S w1 o9 Tl 9
SIS T 9, T SHH D I5ad [ohdT | I5erd T fohan foh TR 1S Wy,
fecft wen steum-faTeR iR dergia § wdiet SRl %1 35 fhell T &1 M fwan |

ot fawy ug T (sieAm iR faeR grogmg) : Tar 72 gem | ... (aum)

At IR TAR: STYh] HS el A § | ST 93 ST | hed 5 Yord T dre
T o q9 o9 912 W oeqM ¢ & feris X W@ 9 1 § <@ W o1 | 319 39 Tl a%
& S I 3MIHT H1 €1 ... (FTEH)

MADAM SPEAKER: Please take your seat.......(Interruptions)
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it faw g [ (STeAM SR feheR gemg) : 19 TTeid %e W® ¥ 1 oTeAn |
3MYhT & WHR o ... (FFUF) T g A1l ... (HIEH)

MADAM SPEAKER: You please address the Chair.

SHRI SHARAD PAWAR: I am not yielding ......(Interruptions) 31 QO+t T3
1 35 TRl STATST S 1 T fora 7o | 55k | eft A=t ol 20 TG 2 <A1 71 7R
=Tae AT {2 | 87 3T hiAd fa% THUAYT T | THTET 1 o Hd o1 Adets o
®72 o1l e forami @ S W @iied ¥ | foramt b1 S U9 2 € ot S =S fepy Steifen
et % THRI S 1Fd WG Tal ol § | SHeR! feeat we-e fafeet wea 3 o1ot v #
T d | S B9 U Tereieet Y€1 wiied © df G fhEmi 1 1000 TUC HiHd 4 § | S
ToTe 3 Te] o B USTel TR bl 12 T 39, 120 TUT SI1ST &4 J2d € 1 50 T
T ST o T TS €, ST SR Selfen & U9 29 v € oiR 9e | gud & T
Ted € | 39 TE 39h! HIFd fHAR 1600 TI o AEIE Yl & | B 1600 FIT H
e foeied U Eiied © df 399 e 62 fohell =rorel fierdn ¥1 59 =ee %1 Sind
20 ¥ 21 TYT AT A 7 | ST <A 1T B & 9IS, TF ST ST b1 371 off, Sk
for 9 & o e T 2002 % T F & <A § | IRA TR S Set TR 31 far
T T | 7 I W o foren, = e feRemi 1100 U faes 77 iR 1000 FIQ
Yl & <d T 1 &F 9 fRHT 67 1100 TIT A €, §9 ST TERMS il We TaHS &1 ¢
4 & 98 1100 T H € T4 & A gH 3o T =iSiE =S T2 fohw | vt 3R g famn
WHR § o1 359 feu €, 3 = F6l fohn | eAifen-sreiifen =nfsta 7€t fore ol sae
STCATA 5T 1 ST TATehel SHHITH BIT ©, 8 o 39 W =t 61 5 | 37t fque = ¥
J oft Far o ST R 61 T F1Hd < SeIfeh SR 1 A g6l 7

TG AR H ol T3 T U W STfereh SHITHYA o weTh, Riifer B U o TS
TR T TWE F T forar T 71 ... (FFaEn) § weh o1 sam = § % 9
G TATh YA fohdfey B, QT TR Hes i el § STH Sl 1 Geh
feam & o iR 519 39 SIS Ueieh e TH.UH. W, Wed W 3 fea

Day before yesterday, the 22nd February, 2010, I have received a letter from
the Chief Minister of Bihar. He has written:

"Although we have been allocated some quantity of wheat and rice for lifting
under the OMSS, the prospect for their lifting under this Scheme do not seem
very bright when an ineffective price gap between the market price and price

under this Scheme is there."

Tt g Taf e U urew i SiEd =9 e S A T GR Hi e,
refrer it o1 7@ el & 2 T HIe SR A Se, 56 W T e 7T 8, ifeE TR
TTehe & T 3HY 19 €, 39 off 8 € | AT Aieh < W38 TALE Wedsl 9 4 § | 7
S efiet 31T fe STASier = el off foh 3119 fohami 1 Tk imd 2d € 3 st shiva
31| ST 1 1 8, SHHT Tk § oM & faw ... (Faum) | 360 U % oard § |
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ot 5 TIew (STRHEEIE ) : FIEE WeH & o) H 31 87 ... (AIH)

SHRI SHARAD PAWAR: This letter I got yesterday from Shri Ram Prasad
Chaudhary, H3fl, @ Td T, 3T YW | YRA TN g1 g 1 Jod 1140 T99 T
Tree 1 e 1507 Fuifa foman o €1 e freifa gew # Sefe vd o wfwfea
I & TTAR TG A1 = 1 st STeiR H 21 Gefe TE ©, Hifeh St uew § 56Y A
eI WA T <ot 3R 1}IEB’CIFWJI Tl (=aY9™) What these State Governments
are communicating to me. ..... (AU TH IS UTEH, ToF TIHR 1 3TATS hid &
YT T TR 3SM & T TR Tef © IR T TR 09 foa & & o mmehe #
THH F9 T W A UG T SR 3HfAT TRUE AL & FHd W EH W & 3
Tehd | TRt ST e T o fham &1 T wiad <0 € iR SR # 359 S, T
ST HTAT =R €1 ... (SAFHM) Uk o1 el T ... (SAFHH)

Sirmrelt g s (fafeem) : oo 9% we i 89 =% den for ueds gea o)
freet # aga ey 3iR § IR 3 eviehe T fed | o1 91 @ € o 39 9N e A
THLT & 10.80 fem | 7@t € 7 wmeA qoa?

it YRS 9AR: 11 T4 |

it o T (fafean) : §9 308 e fob IR # 21 20 T A W
39 9 T A | =ree 3o 1 T fean o1k 25 T forell it w1 %1 o Tt
el o 23 T3, 39 T <Iaren T 4% 23 T9 §, #1932 =1 siren, #1925 siren o | 5
TR | H ST IO T €, F5t BT ST T 6 foa H 25y wieh R g S H R/
TEH @ I @I § | T RO Bl ... (FAHH)

T T Tl IR STt THreH Wi (St Ue AR §9e) : Tew, ST el 9%
W E o T S MR FAMA W RIS FET T T ... (FIHM)

Aot gon Tt (fafeen) : 98 W eTws I FHS I W T 1 ... (AIEM)
ot T99 {AR 99 : 3! 1A 1 T e Hiro |

Sirmrelt o T (fafeem) : o WY eTiel w e T W R

At T FHR SHA: Y 3 TR R 9 ¢ WTal 9! ’ifhe E
St o T (fafen) : # S Jer St g1 ... (Faum)

LAY FAGAT: 3T AT 43 ST | T AE S TS et W E . (Faem)
LAY WRGAT: SFISIEhT I ST, 3119 93 S |

...(FaYm™)
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st g TSt (e « S T < 3 R s W w1 Q) o
TreA Te 3R et ged ... (aum™) 3R 7 W o el § ok 1 famer we W@
oft fo el oot SR TR we H SR ¥ 1 o1 8 T e W o 6 o ST ¥ | o wweH
T ford™ 1 11 T Wi fohell § W & Sdfes Ao # 98 25 T4 fohed! et @i e | 37
TH A1 1 TR FL AT | § Gg s 3T § | 319 R 3ner aferd), § stoeht e St
%, gaferd o oo fhart =1 11 573 fohell o1 e fean € S oeiR # 25 593 ufa
foredt 9 & 13 ST oAihe T € .. (SHEUM)

e TEEAT: S THRR H F8 T T | 219 At fed |
...(FaYM)
LY ARISAT: B ISk S, o119 SIfad |

#t IRG TER: T kS T= B Hehdl & | T3 A © foF 3TIeh1 gohTH Shia-4
B2...(au™) U3 TE off TE A ... (Haun)

A TRGAT: T ST, 219 il @ B T E2 9 A S |
...(FaY)
St o s (fafeen) : § wm wfee & 7 ot §, § d=ia der A At g |

ot NG YR : T FICIH T | 51 9 el foh T =1eed 3 Y2 afeehert Iee) &
171 %1 Y2 I o 1 © | T © T 3119 STerT o 1 =maet s e 2

St o T ( fafean) : § wwe R g
#t ¥RS TR T AIeH i fop T 7

e G T w1t (it e fassrer) : gomn S, o § fom a1 31 st
] e T8l @t & | 3179 399 foheq w1 ST Sreet @i § 1 89 O Se U89 @Nd § |
...(FaYgm™)

e HRISAT: HS ST, 3119 53 <1 | TAT it ST, 718 o1 &1 T@l &2 3119 AT 11 hT
wE? e afed |

...(FaY)
LAY TR AT ST, g T 1 R | &, 319 Af ST |
(Interruptions) ... (Not recorded)
MADAM SPEAKER: Nothing will go on record like this.
...(FaY)

A TRAT: T ST, AT W FHI i TS B A §2 39 593 3 | 7 TS
T |
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ot IRG TEAR: 7q, FfAUE T T & W TH 39 iR @ fe wen
...(FaYm)

ANEAY TRISAT: T M, AT STIHT T TG0 i |

o TR IR GLHR A AH TEH o Tl i & hA & ford T ek W hi
STETIRAT FHE... (I

A WRISAT: 7 Tl i @ 2 379 Tal 1 oed @ &, 319 9ol dAf e |

A YRS TOR: IR el foh GHR J TH Tk Yo el foha, sTH Tk Ufed
I T STeRFhar off, § 39 | HeHd g

3T T @18 TASIT &1 EHAG 81 A1 1T T THIA T, TH ek Toe 1 &
aTgen o ol S €, T T TR 8U =1eet | St a% 7 R oo Wik ki feurfa g, §
T e =Rl g f TR e & A 2§, 9 It A hed €159 TR A
THAA H 311 & 91 37 3T GuR foran B 1 55 Uk guR W fohen for o Al @i
el ford |

Tl fietd | 3R ¥, 1 Tt UISTIeM HERieae 3 & ot 39 TR
JRiferer BT | H S TR @I E, 3 TR Wieh o A 3iR wfefSen, 3 St faetes et
TR T I 1 USiee € | H Ig 31 e ki o1 e, § wieh k1 o1 ol W | 1 e
2010 w1 Tfefeer R R T AR fHTRT SRR &1 82 T A 1 &1 STavashdl
off | TIR U 230 @ 37 TE LI T 1...(FAYM) 1 SHAL 2010 ! TH A= &

TaTferk 118 TG 2 TEH T@ i STE9Ihl off, TAR U 242 TG A T ... (AIHM)
3 SF1 W IE o1 Fifed Bl §.... (STaum)

g% 3 TEE off U9 g ¥ (Haum)
TeAE WRRAT: T ST ol @ §, 39 G|
... (aYM)

At IS AR S T ek T 1 AT §, I8 T Wieh YR THR 7
@1 T | Wt @ €, T e ¥ | IR TR+ feeteh Teeege & Sl heTiie €, o
HRIS w1 S fere 8, o8 T T 1 39k W-a1e 2 fafere o < oo Arhe
ST I HH FH & T HI 6, I8 T o= | 3T IR FHLH et o7 vl
foeg €, 3% 20 9@ <A ufevrat Tete fhan, 99 foo | 3ue qe-ae T59 TWHR &
TfeTHE Il 20 TG 7 1 ST, TR Arehe | Taeifaed! sgH & forg sifemT &t it
T 1031 Ta! Tt et Tedt © o w5s L (Saaum)

st ot fo (W) : < i Al S, I O o SiSe ... (g Y)

Al IR AR T T § | HE T THRI A I8 TAhIH i & o1g off At =&t
I3 T | TH 3¢ TS Y Hehdl &....(FIHM)
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St o s (fafsen) : wéeen, e = e © o gm we § avR fy w5
St =18 W W1 TR & T foR e, (SaEe)

1903 &
(eI S AT WS IR 9 377 AT 98 991 ¥ 9188 =1l T 1)
FEA WRIGAT: TS, AT AN A &S Y | Y =i TS & T &2
...(FaYM)
LAY TRGAT: STIGThT U1 T, 379 =il @S & T §?
...(FaYM)
LAY HRISAT: 31T AN I8 1 Y T §2 319 THT hd i W &2
...(FaYM)
LAY HEIGA: TH TE TSI 7 o |
...(FaYM)

SHRI SHARAD PAWAR "One more allegation has been made by the Leader
of the Opposition.

I el foF 30 <3 § U3 1 UNIeH @0 B % aese AH-oEd T5E
IR THR - TFAUIE Fohal — I8 91d T Tél € | 9Rd TR J 2008-09 37K 2009-10
o ST et W TgE TEEUE TE R | TeE v 59 R ¥ | faw 9 ofra 50 TR
JerEt 39l i fewiiifes Ude W 531 | 1 1t was done on the request of the Ministry

of External Affairs. These countries are Sri Lanka, Bangladesh and Nepal. They are
our neighbouring countries. There was a request at the Government level. It was
done on a Government to Government level. It was not trade or any export. Except
that not a single grain was exported. So, the allegation that has been made is not
correct.

One more allegation was made here that this Government has exported wheat
also. That information is also not correct. We have not exported wheat. We are not
encouraging export of wheat. For the time being we have practically stopped export
of wheat, rice, pulses, all types of edible oils and sugar.

One more allegation has been made that we are exporting sugar. That is not
correct in that particular year, we have not exported sugar. %adl 1 @@ 30 T A
YR THRAITE B8 oft faaet U1el, o A R off | SHY 1G] RIS Ol hiHeaR el o |
T 91 IR-9R HE TE 5 10 TR 37 =1 IR 3 A s b1 <3 & foae shem
32T | T A1 H ST 1 I HEAT =181 7 | JUTTT Helst 1 379 < o fau s e
BT | T RIS THA 519 T & R < STel TR 2iell & 39 9 oft gHRI et i
Tk T8l @l © | ST 10 TR 7 34 b1 FrieRt 9Rd & S0 off | e freier 9 e
& fFI'Q Eqtere] ﬁlﬁ@ & HETH 9 ESISE i Tl's: | It was done on the condition that
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equivalent sugar has to be imported. So, equivalent sugar will be imported and then
only equivalent sugar from India will be exported to European countries. So, there
is no question of any effect or impact on our own stock position. That is the

position. T& Tk TEET T T 319 =i=1 o1 TR Tk il =11 Tkt | 31 omen © o
G STeh SATET HICTH el BT | < Teh U 375 ¢ o o T1et 3¢ 91dt & w161 BR
eI T TR | TR ST & Hehell &, T B S & | Hoff Foreft Teapm = <fi=t ot o
Wl &l W, TN o SHE H off T i 3T off 72T T | 9 96 9= © T dH-um
e Igel 91 B = R eI Sgd og T AT | 91 R SeRd & AT A <9 | o
=T T T T HIGh e, AT T Hehe =1 AT o1 | Fgt =1 ool fhami st simed <
=1 it & 7 off | % ST 4000 FHUE T | FIL T o1 | U Fearfa # weg &
T eI off | et feafa # e aek &0 =i feutied & w1, THRIUR I TR
& A, T qeh TAN T THU RIS 9 T8 o1 | THAT IR STATHe e F HreAiera
U e THIUIE Sfea Tt =it a1l & aTel THRAUIE i 7T | T <1 W1 o oS &h
I I T TR SR YRk o1 WISaR™ FH 2 @l €, & U5 TLhR 1 T 9 TR
I8 S R 37 7T 1 I § 3% el foh 39 39 H AR U § Yo o UeH
TR HTE I 3R T ¢, 3Tt e W FwrE & Soht | 7R B: WA & 9 3 U TR
J el o TRl STHehRT 31 o1 w1 feafa & we € | §AR 8l PR ©ieH %4 g3l
¥ 1 19 g SR SHR WE ST 7T Al S USUIE Sig o | SRR 9T s fohar oI
I ARG 2 1 ek TH TH S & TN bl TR T HI T I H TE | THH
el AN STEA TR ¥ g7 o1 | g3 ohTl € foF 39 91eT 160 &R 37 & ST
IS B ST | Sh{siiak BHR U 24 S 2 € | 184 @ 2 i §ARI STTcAfaferdl
BTl | B STEd 230 1@ T %1 | ot 1 S 79 8, 3§ Wi o fore g gt St

we have not put any taxes and we have allowed anybody to import. They can
import raw sugar and they can import fine sugar. Fortunately, the industry has
already contracted substantial quantity. Some quantity has been reached to country
and some quantity is on the way. I am confident that whatever the requirement of
the country is, that gap will be fulfilled because of this import. But the prices at
which the farmers were getting today, my observation is that the farming community
are quite happy about it. I recollect and the hon. Members will also recollect last
year immediately after the elections when we met here, for the first two days, the
House could not function because of the agitation from the sugarcane farmers.
I think the hon. Members will recollect it. There was a demand that we should
provide such and such price to the farmers. The Government conceded their demand.
A new formula has been adopted and a new price has been announced. Fortunately,
in most of the places, the industry is also paying the same price. As on today, the
farmer in Uttar Pradesh is getting somewhat near to Rs. 250/- to Rs. 260/ per quintal
price for sugarcane which he never got in the last 50 years.

Madam, I do not want to give more information. I do not want to give the
name of one district. In my home State in one of the districts, which produces
sugarcane and I had been there for some reason, I visited three Assembly segments.
The Collector gave me the report in the three Assembly segments. It is essentially
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sugarcane producing districts. In the three Assembly segments in the last four
months, 55,000 motor bikes have been purchased by the farmers. I have also seen
that the work of digging well was going on. They are buying new equipment. A lot
of them are constructing their houses. So, the rural India is really changing,
particularly the sugarcane area is changing. ...(Interruptions) I was saying that the
cotton farmer has never seen Rs. 3,000/- in the last 40 or 50 years. So, it is a conscious
decision of the Government of India to provide better prices.

ot STt ITe (GARARIST) : | |t St 3R oS & foh &1 Sl 250, 260,
280 o @I R 1 ... (=FH)

STEAY TRIGAT: STIGIaIhT UTel S, 3119 37! G AT | ... (FqHM)

#t SRt ore (gAfEES) : faee & feon ® @ a0 s e #e o | fom
feram =1 =g S foret w1 © oIR foer wifersht =1 o1 3 3@ €, 39 Tt mferen & faems
IR YT 1 FRR 7 Hhedl e G 7 | Ted i wfoTE ¢ faer wifers sei § R ©
for el S!S 7 91 fon she =iifer 3= T & Refave & oNuR | &1 afeh
IR A TRt & TR 7 | 9 o1 # 3Taeh S # o e €

ot ¥RE YAR: MIH! 3G & T | ShT SATRH &0 anit o o foenm an) #3
IR Y TOHT 1 36 o H foran € SR qg favary © o 36 W e 7 % 1E shen 3oy
MU 2 | AT ST ek o1 ST5al <, T 3119k g 9 59 o1 o1 A1 foh 250 W 1T A
3k et off et W € 1 SR U & foRdmt 1 9% hivd o7 7o heft 721 fireft of, 3
TIHR A T DT IR T T | 3T FoTehT ST HITdl TR FHS 7 FHS G | 576 250 T
ftt feferet At 2500 TR <7 1 %1 1A BIA & A T 6 hTHd off UL S | AfRA
S ogd U T HY HIH ST T o, 3HH S 7 RS ufedd gonl | g3 favera € f
=1 1 T 835-36 o MY T &1 Fehell § |

3TEAE TR, 3T I8 € g fou w1 § IR =i+t 50 T9u fohelt ao smoh, U
Tearf &St 1 7ET € | THIGTY # 301 &1 el =edl g, ST H7 [ W el foh ThT
Hifd ® for foram &1 Sl W@ § FAa e, 39 W A FT 1 FAW R T T
TR F1 A 7 foh S aerivae Jaee B, 38 3is wi9d W ST faer =ifew | g9
3T T TS| o1 599 Ted o agama Fei foran iR gt Foreier R 3 o0 S
Y, T BT S S e 7 @1 %, 9% o 2002 T 1A W A off fean s @1 %1
THCTT 7 o BT T8 A S T RA FERR T T | THIS o S ST o &, S
TP HAH §, S§ ot B0 IceA Tget i STaifaferdl sigiehy, Sl HeTE w1
TSI S T 271 &1 ], SU 8 HL 1 IR R @ & | g2 favara € i sm amr
S foram &, 8 3faa i faer & d1e, 98 oI sa1et Scare agnem ik 39 8§ 51 /s
it ¥, ferie o T & S 1 3, S 8 e @ for e oIt o, it
TR 1 A foram & ey # 7 | sufere 30 o0 feufa # agema som | S e w5
Sft ¥ a1 foh: "The worst time is over". I am absolutely confident about that. The
worst time is over. We are on the line of better days. I am sure, the situation will
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change. 3T STd, S 3 T 3 @ ¢, SHH dIgadl MU | THY SAQT Hed h
ST eI € | SHFAY H a1 & Fgeht ST o1 HHI HLdl g |

MADAM SPEAKER: Hon. Minister thank you.

DR. K.S.RAO (ELURU): Madam, I have a very important point to make.
MADAM SPEAKER: No.

DR. K.S.RAO (ELURU): Please allow me to put one question.

Mr. Minister, with the support of the Government of India and with the
encouragement from the Government of India, in Andhra Pradesh, the coastal
districts are suitable in climate for raising the palm tree gardens. The farmers have
raised palm tree gardens in one lakh hectares but the rate of palm oil has suddenly
fallen from Rs. 6300 per tonne to Rs. 3400 per tonne thereby the entire farming
community, who have raised the plant for fours years now-only after four years, it
will come to the crop-bearing stage-is in difficulty. The farmers are in the condition
of cutting all the palm trees. If the hon. Minister were to pass on the same subsidy
which is given to importers of palm oil from Malaysia and other countries to these
farmers, there will not be any need for import of edible oil from other countries,
particularly palm oil, which is now running to the tune of 60 lakh tonnes. Will the
hon. Minister promise in this House that he will pass on that subsidy which is being
given to the traders to the farmers so that permanently this problem is solved?
....(Interruptions)

MADAM SPEAKER: Not so many questions are allowed. This is not a
Question-Answer Session. ...(Interruptions)

SHRIP.T. THOMAS (IDUKKI): The Government is trying to import palm oil.
It will badly affect the coconut oil farmers in Kerala. So, I demand that it should not
import palm oil to Kerala...... (Interruption)

SHRI SHARAD PAWAR: The solution for this is there. In the Agriculture
Ministry, there is a Scheme called the Market Intervention Scheme where 50 percent
losses will be borne by the Government of India and 50 per cent losses will be
borne by the respective State Governments. I am ready to take up this issue of
coconut oil with the Kerala Government and of palm oil with the Government of
Andhra Pradesh. If both the Government are ready to accept the Scheme, the
Government of India will enter and purchase at MSP that material and save the
farmers. Thank you.

DR. K.S. RAO (ELURU): Hon. Minister, I thank you for this.

MADAM SPEAKER: Hon. Minister thank you.

The House stands adjourned to meet tomorrow, the 26th February, 2010 at 11. a.m.
1919 hours.

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, February 26, 2010/Phalguna 7, 1931 (Saka)



APPENDIX IIT
GOVERNMENT OF INDIA

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
DEPARTMENT OF CONSUMER AFFAIRS

LOK SABHA STARRED QUESTION NO. 20
ANSWERED ON 13.03.2012

Consumer Disputes Redressal Agencies

*20. SHRIPRADEEP MAJHI:
SHRIMATIJAYSHREEBEN PATEL:

Will be Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state

(a) whether Consumer Disputes Redressal Agencies including District Fora
have been set up in various parts of the country;

(b) if so, the details thereof, State-wise;

(c) whether the Government has taken note a large number of posts lying
vacant in the Consumer Disputes Redressal Commission/Forum and taken
appropriate follow-up action:

(d) if so, the details alongwith the present status thereof;

(e) the details of circuit benches functioning in the country alongwith their
functions; and

(f) the steps taken by the Government for strengthening of Consumer Fora in
the country?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROEF. K. V. THOMAS)

(a) and (b) A statement is laid on the Table of the House

(c) & (d) Yes, Madam. While the State Governments are responsible for filling
up of vacant posts in the State Commission and District Fora, the Central Government
have been taking the following steps in this regard:

@@  The Central Government has been requesting State Governments to
take advance action for filling up expected vacancies of president and
Members and maintain a panel of candidates for filling up of vacant
posts to avoid delays in appointments. The Central Government has
been requesting State Governments that wherever required, adjacent
Fora may be clubbed together so that functioning of consumer Fora is
not affected due to any vacancies.
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(i) In the Consumer Protection (Amendment) Bill, 2011 which has been
introduced in the Lok Sabha on 16.12.2011, provision is being made to
reduce delays in the appointment of President/Members in the District
forum and Members in the State/National commission, wherein the
State or Central Government, as the case may be, if it is not in agreement
with the recommendations of the Selection committee, shall convey
their decision within two months of receipt of the panel so that the
Selection committee can reconsider their recommendations.

As per the information received from National Consumer Disputes Redressal
Commission (NCDRC), the present State-wise status of vacancies of President and
Members in the State Commission and District Fora as on 29.02.2012 is given at
Annexure-IL

(e) As regards the National Commission, the Commission has identified 13
places for holding Circuit Benches. It held its first Circuit bench sitting at Hyderabad
in the month of January 2005. The second one at Bangalore in the month of January
2006, at Chennai in January 2007, at Pune in January-February 2008, at Cochin in
March-April, 2009, at Kolkata in January-February, 2010, at Ahmedabad in February-
March, 2011 and lastly at Bhopal in January-February, 2012.

As regards State Commission, Circuit Benches/Additional Benches are
functioning in the following States :—

(i) Gujarat 03 Additional Benches
(i) Haryana 01 Additional Bench
(iii)) Maharashtra Circuit bench at Nagpur & Aurangabad
(iv) Uttar Pradesh 01 Additional Bench
(v) West Bengal 01 Additional Bench
(vi) Madhya Pradesh 01 Additional Bench
(vii) Punjab 01 Additional Bench

(f) Although it is the responsibility of the concerned State Government to set
up the State Commission and District Fora and provide it with adequate infrastructure
manpower and funds, the Central Government has been supplementing there efforts
with the following schemes for Strengthening Consumer Fora in the country.

(D For strengthening infrastructure of Consumer Fora the following schemes
have been implemented over the year

(i) One Time Grant (OTG)

(@ One Time Grant of 1995: The establishment of State Commission and
the District Fora and providing infrastructural facilities, manpower, etc.
for their effective functioning is the responsibility of the State
Governments/UTs. However, in order to supplement the efforts of the
State Governments, the Central Government had extended a one time
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financial assistance for strengthening the infrastructure facility of the
Consumer Fora to the extent of Rs. 61.80 crore to the States/UTs at the
rate of Rs. 50.00 lakhs each for 32 State Commissions and Rs. 10.00
lakhs each for 458 District Fora that had been established by 1995.

(b) One Time Grant of 2004-2005: The Central Government further
extended a one time financial assistance for strengthening the
infrastructure of the Consumer Fora to the extent of Rs. 10.20 crore to 3
newly created State Commissions and 53 District Fora, which had been
established after 1995, @ Rs. 75 lakhs and Rs. 15 lakhs respectively to
13 States during the financial year 2004-05.

(ii) Scheme of 'Integrated Project on Consumer Protection (IPCP)'

To supplement the efforts of the State Government/UT Administrations for
strengthening the infrastructure of the Consumer Fora, the scheme of "Integrated
Project on consumer Protection (IPCP)" was implemented during the years 2006-07
and 2007-08 wherein financial assistance was extended to States so that minimum
level of facilities (infrastructure) were provided to each Consumer Forum in the
country required for their effective functioning. An amount of Rs. 73.82 crore was
released to 21 States upto 31.03.2008 viz. at the time of closure of the scheme, to
strengthen the infrastructure of 506 Consumer Fora. At the closure, the second
instalment remained due in respect of 181 Consumer Fora buildings in 12 States as
the 12 States could not complete utilization of the first instalment in time to seek the
second instalment from the Central Government. An amount of Rs. 13.20 crore was
released during 2008-09 to 6 of these States as second instalment for 131 Consumer
Fora buildings, after they furnished utilization reports.

(iii) Scheme of 'Strengthening Consumer Fora (SCF)'

The Central Government has been extending financial assistance to States/
UTs: for strengthening the infrastructure of Consumer Fora so that minimum level of
facilities are made available at each Consumer Forum, which are required for their
effective functioning. The scheme 'Strengthening Consumer Fora (SCF)' has been
formulated for implementation with an overall outlay of Rs. 54.50 crore during the
last 4 years of the XI Plan viz. 2008-09 to 2011-12. Infrastructural Facilities being
provided under the scheme include construction of new building of the Consumer
Fora, carrying out addition/alteration/renovation of existing building and grant for
acquiring non-building assets such as furniture, office equipment etc. Under the
scheme of 'Strengthening Consumer Fora', an amount of Rs. 6.52 crore has been
released to 6 eligible States upto 29.02.2012 during 2011-12. The State-wise details
of assistance released during the last 4 years under the scheme of Strengthening of
Consumer Fora (SCF) as on 29.02.2012 is given at Annexure-III.

(II) Confonet

The scheme of 'Computerization and Computer Networking of Consumer
Fora in the Country (CONFONET)' was launched during the 10th Plan period in
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March 2005 at a cost of Rs. 48.64 crore. Under the Scheme, the Consumer Fora at all
the three tiers throughout the country were to be fully computerized to enable
access of information and quicker disposal of cases. The project is being implemented
by the National Informatics Centre (NIC) on a turnkey basis.

The scheme has been extended during 11th Plan with a total outlay of
Rs. 25.60 crore. In the extended period of project, stress is being laid upon continued
HR support by means of Tehcnical Support Personnels (TSPs) and training for
eventual adoption of the system by the Consumer Fora themselves. During the
year 2011-12, an amount of Rs. 0.75 crore has been released to NIC for the activities
to be undertaken under "CONFONET" Project in the XIth Plan. As on January 2012,
out of 638 locations being covered, the CONFONET scheme is operational in 342
Consumer Fora. 268 Consumer Fora are uploading cause lists while 186 Consumer
Fora are uploading judgments.



ANNEXURE 1

INFORMATION REGARDING FUNCTIONAL/NON-FUNCTIONAL

(STATE COMMISSIONS/DISTRICT FORUMS)

(update on 29.02.2012)
SI.  States Whether SC No. of Functional Non- As on
No. Functional or  District functional
Non-functional Fora
1 2 3 4 5 6 7
1. Andhra Pradesh Yes 29 29 0 31.12.2011
2. A & N Islands Yes 1 1 0 31.03.2006
3. Arunachal Pradesh Yes 16 13 3 31.12.2011
4. Assam Yes 27 27 0 30.09.2011
5. Bihar Yes 38 38 0 31.03.2011
6. Chandigarh Yes 2 2 0 31.12.2011
7. Chhattisgarh Yes 16 16 0 31.12.2011
8. Daman & Diu Yes 2 2 0 31.03.2011
9. Dadra & Nagar Haveli  Yes 1 1 0 31.03.2011
10. Delhi Yes 10 10 0 30.09.2011
11. Gao Yes 2 2 0 31.12.2011
12. Gujarat Yes 30 30 0 31.12.2011
13. Haryana Yes 21 19 2 31.12.2011
14. Himachal Pradesh Yes 12 12 0 31.12.2011
15. Jammu & Kashmir Yes 2 2 0 31.03.2009
16. Jharkhand Yes 22 16 6 30.09.2011
17. Karnataka Yes 30 30 0 31.12.2011
18. Kerala Yes 14 14 0 31.12.2010
19. Lakshadweep Yes 1 1 0 31.12.2011
20. Madhya Pradesh Yes 48 48 0 31.12.2011
21. Maharashtra Yes 40 40 0 30.06.2011
22. Manipur Yes 9 9 0 31.12.2008
23. Meghalaya Yes 7 7 0 30.11.2011
24. Mizoram Yes 8 8 0 31.12.2010
25. Nagaland Yes 8 8 0 31.12.2008
26. Odisha Yes 31 31 0 31.12.2011
27. Puducherry Yes 1 1 0 30.09.2011
28. Punjab Yes 20 20 0 31.12.2011
29. Rajasthan Yes 34 33 1 30.09.2011
30. Sikkim Yes 4 4 0 31.12.2011
31. Tamil Nadu Yes 30 14 16 31.12.2011
32. Tripura Yes 4 4 0 31.12.2011
33. Uttar Pradesh Yes 75 75 0 31.12.2011
34. Uttaranchal Yes 13 13 0 31.12.2011
35. West Bengal Yes 21 21 0 31.12.2010
TOTAL 629 601 28
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ANNEXUREII

INFORMATION REGARDING VACANCY POSITION IN THE STATE
COMMISSIONS AND DISTRICT FORUMS

(Update on 29.02.2012)
SI.  State State Commission District Forum As on
No. President Member President Member
National Commission 0 4 — — 31.12.2011
1. Andhra Pradesh 0 4 9 15 31.12.2011
2. A & N Islands 0 1 0 0 31.03.2006
3. Arunachal Pradesh 0 0 0 14 31.12.2011
4. Assam 0 0 0 6 31.08.2011
5. Bihar 0 1 1 6 31.05.2011
6. Chandigarh 0 0 0 0 31.12.2011
7. Chhattisgarh 0 0 0 11 31.12.2011
8. Daman & Diu and DNH 0 0 0 2 31.03.2011
9. Delhi 0 1 0 1 31.12.2011
10. Goa 0 0 1 2 31.01.2012
11. Gujarat 0 0 2 20 31.12.2011
12. Haryana 0 1 6 23 31.12.2011
13. Himachal Pradesh 0 0 0 3 31.12.2011
14. Jammu & Kashmir 0 0 0 0 31.12.2011
15. Jharkhand 0 1 5 14 30.09.2011
16. Karnataka 0 1 2 5 31.12.2011
17. Kerala 0 0 0 1 31.12.2010
18. Lakshadweep 0 1 0 1 31.12.2011
19. Madhya Pradesh 0 1 1 29 31.12.2011
20. Maharashtra 0 3 8 23 30.06.2011
21. Manipur 0 0 0 1 31.12.2008
22. Meghalaya 1 0 0 1 30.11.2011
23. Mizoram 0 0 0 0 08.03.2010
24. Nagaland 0 0 0 0 31.12.2008
25. Odisha 0 0 1 7 31.12.2011
26. Puducherry 0 0 0 0 31.12.2011
27. Punjab 0 3 2 4 31.12.2011
28. Rajasthan 0 3 2 7 30.11.2011
29. Sikkim 0 0 0 1 31.12.2011
30. Tamil Nadu 0 0 1 31 31.12.2011
31. Tripura 0 0 0 0 31.12.2011
32. Uttar Pradesh 1 2 2 2 31.01.2012
33. Uttarakhand 0 0 0 7 31.12.2011
34. West Bengal 0 2 2 2 31.12.2010
TOTAL 2 “21 45 239

N\
Ne]



ANNEXURE IIT

STATE-WISE DETAILS OF ASSISTANCE RELEASED DURING THE LAST
FOUR YEARS UNDER THE SCHEME OF STRENGTHENING OF CONSUMER

FORA (SCF) [AS ON 29.02.2012]

(Amount in lakh of Rupees)

Sl Name of the State Assistance released in SCF Scheme Total
No. 2008-09 2009-10 2010-11 2011-12 Amount Released
1. Andhra Pradesh 210.85 — — — 210.85
2. Gujarat 508.25 393.33  455.50 — 1357.08
3. Haryana — 75.00 — — 75.00
4. Karnataka 384.61 — — — 384.61
5. Kerala — — 38.43 15.00 53.43
6. Meghalaya — 29.60 — — 29.60
7. Odisha 103.50 — — — 103.50
8. Punjab — 55.88 57.55 18.75 132.18
9. Rajasthan — 146.69 — — 146.69
10. Sikkim — — 20.50 12.50 33.00
11. Tripura 20.85 — 46.20 — 67.05
12. Uttar Pradesh 91.81 — 227.66 — 319.47
13. Nagaland — — 204.00  260.25 464.25
14. Mizoram — — 7.72 — 7.72
15. Tamil Nadu — — — 196.79 196.79
16. W. Bengal — — — 148.21 148.21
Total 1319.87 700.50 1057.56  651.50 3729.43
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APPENDIX1V

GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
DEPARTMENT OF CONSUMER AFFAIRS

LOK SABHA UNSTARRED QUESTION NO. 7398
ANSWERED ON 22.05.2012
Consumer Protection Act
7398. SHRIMATI SHRUTI CHOUDHARY :

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government proposes to expand the coverage under the
Consumer Protection Act in future;

(b) if so, the details worked out so far; and
(c) the manner in which it would be beneficial to the consumers?
ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROE. K.V. THOMAS) (a) to (c):
Yes Madam, the Government is proposing to expand coverage, by amending the
Consumer Protection Act, 1986. When the amendment is passed the consumer can
make online complaints, sitting at home, without having to go to the Consumer
Fora.
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APPENDIX V

GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
DEPARTMENT OF CONSUMER AFFAIRS

LOK SABHAUNSTARRED QUESTION NO. 5569
ANSWERED ON 30.4.2013

Export of Agricultural Commodities

5569. SHRIMAHABALI SINGH :

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether some agricultural commodities are barred from export and futures
trading;

(b) if so, the details thereof along with its impact on revenue earning of the
country;

(c) whether the Government proposes to liberalise the foodgrain market in the
country; and

(d) if so, the details thereof?
ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) FOR CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Export
of agricultural commodities are generally governed by domestic availability, national
priorities, international prices and related factors. Most of the agricultural
commodities are free to export. However, the export of edible oils and pulses are
restricted due to mismatch between their domestic production and consumption.
The export of pulses is banned (except export of Kabuli chana and 10,000 MT of
organic lentils and pulses per annum). The export of edible oils is also banned
except following:

(i) Castor Oil
(i) Coconut oil

(iii) Deemed export of edible oils (as input raw material) from DTA to 100%
EOU.

(iv) Edible oils from Domestic Tariff Area (DTA) to Sepcial Economic Zones
(SEZs).

(v) Edible oils produced out of minor forest produce.
(vi) 10,000 MTs of Organic edible oils per annum.

(vii) Edible oils in branded consumer packs of upto 5 Kgs. is permitted with
a Minimum Export Price of USD 1500 per MT.
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However, as per the present policy of the Government, export of wheat and
non-basmati rice is allowed under Open General Licence (OGL) from privately held
stocks since 09.09.2011.

At present, three commodities are under suspension from futures trading on
commodity exchanges. These are Tur, Urad and Rice. Rice was suspended on
27th February, 2007 and Tur and Urad on 23rd January 2007. Futures trading in
these commodities was suspended only as a measure of abundant precaution in the
wake of rising prices.

(b) to (d) Information is being collected.



APPENDIX VI

GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

LOK SABHA STARRED QUESTION NO. 222
ANSWERED ON 09.12.2014

Standards and Testing of Food Products
#222. SHRIRAMA KISHORE SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government has taken note of sale of sub-standard food
products and beverages in the market and if so, the details thereof;

(b) whether any norms/rules have been formulated regarding the quality
standards and testing of food products and beverages, if so, the details thereof and
the steps taken for compliance of such norms/rules;

(c) whether any consultations have been held with various stakeholders
including Ministries/Departments and the Bureau of Indian Standards (BIS) in this
regard and if so, the details and the outcome thereof;

(d) whether the Government proposes to put in place a new arrangement for
testing and formulation of quality norms and if so, the details thereof; and

(e) the effective steps taken to create awareness among the consumers about
the quality of food products and beverages?

ANSWER

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRIRAM VILAS PASWAN): (a) to (¢) A Statement is laid on the
Table of the House.

STATEMENT REFERRED IN REPLY TO PARTS (A) TO (E) OF LOK SABHA
STARRED QUESTION NO. 222 FOR 09.12.2014 REGARDING STANDARDS AND
TESTING OF FOOD PRODUCTS.

(a) Yes, Madam. As per information received from State/UT Governments, the
number of food samples analysed is 72,200 out of which 13,571 have been found
adulterated and misbranded in the year 2013-14.

(b) The standards for food products and beverages are prescribed in Food
Safety and Standards (Food Product standards and food additives) Regulation,
2011 & Food Safety and Standards (Contaminants, toxins and residues Regulation,
2011. Every Food Business Operator in the country has to follow and comply with
Food Safety and Standards Act, 2006 and the Rules & Regulations, 2011 made
thereunder. As per Section 29 of FSS Act, 2006, the Food Authority and the State
Food Safety Authorities shall monitor and verify that the relevant requirements of
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law are fulfilled by food business operators at all stages of food business. The
enforcement of the provisions of the Act, rules and regulations thereunder is
primarily with the respective States/UTs. Accordingly, samples are drawn regularly
by State/UT Governments and action is taken against the offenders in cases where
samples are found to be non-conforming. Further, there are 152 Food Testing
Laboratories under the purview of Food Safety and Standards Authority of India
(FSSAI) for testing food products and beverages as per standards prescribed under
the Food Safety and Standards Act, 2006 and Rules/Regulation, 2011.

(c) Yes, Madam. The draft regulations were notified in Gazette of India on
20th October, 2010 giving 60 days time for inviting suggestions/comments from all
stakeholders. The draft was also uploaded on the FSSAI website www.fssai.gov.in
for comments/suggestions from various stakeholders including the Bureau of Indian
Standards (BIS). After considering the comments/suggestions from the stakeholders,
the regulations were finalized and notified on 1st August, 2011.

(d) Modernization/upgradation of food testing labs and formulation of quality
norms is a continuous process. Further, FSSAI is in the process of harmonizing the
existing Indian Standards with Codex and other international best practices.

(e) The consumers have been and are being made aware about food safety
through mass media campaigns, documentary films, educational booklets, and stalls
at Fairs/Melas/Events.
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PROE K.V. THOMAS (Ernakulam): Madam Speaker, we have two very effective
legislations for food safety and standards. But the implementation of these Acts is
done by State Governments. Even though the Government of India has enacted
these two legislations, my request to the hon. Minister is that we should intervene
with State Governments so that these laws are effectively implemented and there
should be effective awareness campaigns so that consumers know what their right

1S.

ot T I UrHa: sTeey Heled, S T4 Tect el § 5 e UeeevE uw
1954 & TaTfeIsh =eTdt o1 | 94 2006 H He U] TUE WEE Tae o1 3T 31ef o 2011
H To U WeIei™ o, SHT 3 3ie AU ot 59 7/ € | OHIE 9ew, S veet Wit
off 91, 3 el & A SHH oo 78 © T I ren v fafedt @ Yeifua ® 1 &0 amit 3 U
Sfmffae FHd o Rl € S5 fordt off feurdiie &1 aven &, 0 9 &1 398 HRar
BT =few | U fearéie w1 amen gER feurdiie W =& Sig Y, wsifeies-a § g
=few, 3He foTu &0 o YaeTeiiel § | STR STaashar g ot 310 ged fafrex & 0
o =i o Sou fafed & o o 9o oiR a7 <@ foh &8 39 ST o1 weed fohan
ST TRl , ST W i HRATE I ST Tehell § |

ot IR PR (Wa FeR TR) : A=A TG, U9 &A1 222 & HiaH ‘@' &
siata, ST @ el o et # ¥, @ e st e & faw S oft T vered o wme
e wgd fomt 7 T W €, 37 fsiaiem & forg o1at aek Tifeem smeehraite o1y
BIT o7 V@1 § | 3Tgdfeesh Tgfa gy off fasreer o6t =raeen € | & wra w5t St & S
el % o o A Sff T Waterd & WY Hed oY R S, STgSfes
T5fa g0 fisrdvm #t e & faw o1 fifa e w0 F1 Fe a2

ot T e TrEEE: S1eme TR, T HeE 3 S gerd e ¥, 3@ v g
ST SN | .. (HaE) T foreii 67 it 3 fogr & Heie # T weorrel go1 o1, 98 g9
1 o1 & o foRm 8 71 & areft ok freafin 83 57t € 1 A & ool W e & &
foTw =T Zeeger €

ot o™ 3TET (STATAT) : 3TeA% T, TS TeaewH 3iR fasiiet & are
T T 3 e o S A T o e e < # i e R o e s
% Ted I8 T HIA ¢ | 32 Fel foh fagwr # ool & faes seorew &1 §, a9
THRM BT €, SAfehd SAR 90 H T8 21T | & 9 T3 ¥ TRt 38 T1d $99 T e,
AR =18 9 § &, g H A A = 1 =it # 2, fosiet aren s €1 3 TR 16
< i o T TR, F9 A FE T B o FE A S R
Tt 1 JehT ST Heh ? SHeRT SThae, T3l HRIed 8 1@ ¢ [ sod a1, e W,
AR I 125 IS FAGHY 1 TSALIA H hil Y& < Tehd &7 47 3779 T fopedy
A AR g

ot TW faam T 2reAen S, S HH wel U g T W ol SASie
FHREE qeh off I1 2 | Afera § wifcfanic § ush <is aR-9R Fedl § foh Tee o1 3,



38

Thare ST ¢ 1R e off 3TCT § | SEfeTe T W hIE T TET §, T 1 4 kit~
o ST, ST TATeRE g SRR & U 7T ©, ToF ThR & U9 ¢ | SAN hetd
TR 1 3TH T T99 SATel TEl S G |



APPENDIX VII

GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
DEPARTMENT OF CONSUMER AFFAIRS

LOK SABHAUNSTARRED QUESTION NO. 5635
ANSWERED ON 28.4.2015

Consumer Rights
5635. SHRIMATI RAKSHATAI KHADSE:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government proposes to amend the consumer protection law
to include compensation to the consumers for inconvenience caused to them apart
from paying, replacing or recalling the products, if so, the details thereof; and

(b) whether the Government proposes to bring stringent frame work of
standards at manufacturing stages particularly for food industries with provision
for monitoring the quality of goods and punishment for violations to help country
turn into a manufacturing hub and if so, the details thereof?

ANSWER

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) The existing Consumer
Protection Act, 1986 already provides that the Consumer Courts can order to pay
such amount as may be awarded by it as compensation to the consumer for any
loss or injury suffered by the consumer due to the negligence of the opposite party.
The Consumer Protection Act, 1986 is being amended in which a provision for
product liability is proposed to be included, to make manufacturers of unsafe products
liable for penalty.

(b) Under the Bureau of Indian Standards Act, 1986, licensed manufacturers
are required to follow the Scheme of Testing and Inspection (STI), which stipulates
the appropriate controls to be exercised at the manufacturing stages. In case of any
deficiency, necessary action is taken such as stopping ISI marking, non-renewal
and cancellation of license. The Government proposes to amend the BIS Act, 1986
providing, inter alia, for introduction of penal provisions for non-compliance of
quality norms.
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Further, under the Food Safety and Standards (Licensing and Registration of
Food Business) Regulation, 2011 prescribes the general hygienic and sanitary
practices to be followed by the Food Business Operators. The Food Safety and
Standards Act, 2006 provides for penal provisions for unhygienic or unsanitary
processing or manufacturing of food. This Act is also under review to ensure

greater consumer protection.



APPENDIX VIII

GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
DEPARTMENT OF CONSUMER AFFAIRS

LOK SABHAUNSTARRED QUESTION NO. 2325
ANSWERED ON 04.08.2015
National Building Code

2325. SHRIG HARL:
SHRIMATI VANAROJAR:.:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government has finalized the National Building Code-2015;
(b) if so, the details thereof;

(c) whether it is also true that this will help to obtain single window clearance
for construction projects; and

(d) if so, the details thereof?
ANSWER

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRIRAM VILAS PASWAN): (a) & (b) No, Madam. The Bureau
of Indian Standards (BIS) under the Ministry of Consumer Affairs, Food and Public
Distribution has taken up revision of the National Building Code of India 2005
(NBC-2005) which is planned to be finalized in 2015 as National Building Code-2015.

(c) & (d) Yes, Madam. The existing NBC-2005 already contains the provision
of a Single Window Clearance System for approval of development and building
projects. This provision would continue to exist in the revised NBC.
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APPENDIX IX

GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
DEPARTMENT OF CONSUMER AFFAIRS

LOK SABHA STARRED QUESTIONNO. 222
ANSWERED ON 10.05.2016

Rise in Prices of Essential Commodities

*222. SHRIPRALHAD JOSHLI:
SHRIB.S. YEDIYURAPPA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether prices of essential commodities including those monitored by
Price Monitoring Cell continued to rise over a period of time despite various steps
taken by the Government, if so, the details thereof and the reasons therefor;

(b) whether the Government has received all necessary information/logistics
on price trends during the last three years, if so, the details thereof and the action
taken thereon;

(c) the steps taken by the Union Government to check hoarding and ensure
compliance with various rules related to supply of essential commodities and price
control by the States, if so, the details and the outcome thereof; and

(d) whether any assessment has been made about impact of water shortage
on prices and if so, the details thereof?

ANSWER

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRIRAM VILAS PASWAN): (a) to (d) A Statement is laid on
the Table of the House.

STATEMENT REFERRED IN REPLY TO PARTS (a) TO (d) OFLOK SABHA
STARRED QUESTION NO. 222 FOR 10.05.2016 REGARDING RISE IN PRICES OF
ESSENTIAL COMMODITIES.

(a) Prices of most of the essential food items monitored by Price Monitoring
Cell (PMC) has remained relatively stable or declined over the year. The food items
which showed an increase in prices include pulses (especially tur, urad and chana),
potato and sugar. Increase in prices of food items is mainly on account of shortfall
in production owing to adverse weather conditions, increased transportation costs,
supply chain constraints like lack of storage facilities and artificial shortage created
by hoarding and black marketing. The details are at Annexure I.
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(b) Yes, Sir. The requisite information is given at Annexures IT & I11.

(c) States have been advised to take effective action against hoarders of
essential commodities under the Essential Commodities Act, 1955 and the Prevention
of Black-Marketing and Maintenance of Supplies of Essential Commodities Act
1980. States/UTs have been conducting raids and seized pulses are being disposed,
as per the provisions under the EC Act, 1955. The Action Taken Report is given at
AnnexureIV.

(d) Water shortage adversely affects the sown area and productivity of crops.
The resultant shortfall in production inturn affects the quantum of market arrivals
and thereby prices. However, no official assessment of direct impact of water shortage
on prices has been made.



ALLINDIA AVERAGE RETAIL PRICES (Rs./Kg)

ANNEXURE 1

Commodities Prices as on Prices as on Percent

(5/52016)* (5/5/2015) change
Rice 2692 2729 -1.36
Wheat 233 22.06 5.62
Atta (Wheat) 2449 2434 0.62
Gram Dal 7233 535 352
Tur/Arhar Dal 14138 8792 60.81
Urad Dal 149.39 86.37 7297
Moong Dal 101.34 10097 0.37
Masoor Dal 83.07 7633 8.83
Sugar 3893 31.85 2223
Milk® 40.25 3893 339
Groundnut Oil (Packed) 128.28 1209 6.1
Mustard Oil (Packed) 108.95 99.6 9.39
Vanaspati (Packed) 7322 75.55 -3.08
Sola Oil (Packed) 82.09 85.32 =379
Sunflower Oil (Packed) 95.14 94.48 0.7
Palm Oil (Packed) 69.32 67.58 257
Gur 4093 40.29 1.59
Tea Loose 197.67 205.05 3.6
Salt Pack (Iodised) 14.8 14.65 1.02
Potato 1852 1348 3739
Onion 1633 22.02 -25.84
Tomato 22.8 25.08 9.09

NR->Not Reported *-> (Iodised) @--> (Rs./Ltr.) *latest available

Source:- State civil supplies Department
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ANNEXUREII
RETAILAND WHOLESALE PRICES OF ESSENTIAL COMMODITIES FOR

LASTTHREE YEARS
SI.No. Commodities ALL INDIA AVERAGE ALL INDIA AVERAGE
RETAIL PRICES WHOLESALE PRICES
(Rs./Kg) (Rs./Qtl)

2016-17 2015-16  2014-15 2016-17 2015-16 2014-15
as on as on as on as on as on as on

(5.5.2016)* (5.5.2015) (5.5.2014) (5.5.2016) (5.5.2015) (5.5.2014)

1. Rice 26.92 27.29 27.08  2410.66 2442.5  2447.56

2.  Wheat 23.3 22.06 20.81 2066.96 1988.78 1858.4

3. Atta (Wheat) 24.49 24.34 22.94 2164.29 2154.92 2017.7

4.  Gram Dal 72.33 53.5 47.96 6721.13 4909.63  4343.62

5.  Tur/Arhar Dal 141.38 87.92 69.92 13278.55 8345.58 6552.45

6. Urad Dal 149.39 86.37 66.78  14006.1 8142.28 6176.17

7. Moong Dal 101.34 100.97 87.76  9355.12  9482.69  8246.36

8. Masoor Dal 83.07 76.33 63.04 7643.1 7110.42 5818.14

9.  Sugar 38.93 31.85 36.12 3621.02 2894.83  3374.67

10.  Milk® 40.25 38.93 36.51 3748.83 3704.92 3471.13

11.  Groundnut Oil 128.28 120.9 121.61 12090.62 11379.4 11355.58
(Packed)

12.  Mustard Oil 108.95 99.6 97.38 9981.67 9242.74  8907.23
(Packed)

13.  Vanaspati 73.22 75.55 76.58  6792.69 6969.32 7163.71
(Packed)

14.  Soya Oil 82.09 85.32 85.46 7609.45 7774.88 7900.21
(Packed)

15.  Sunflower Oil 95.14 94.48 95.21 9017.24 8873.96 8951.42
(Packed)

16. Palm Oil 69.32 67.58 71.56 6516.3 6552.21 6760.38
(Packed)

17.  Gur 40.93 40.29 39.12  3658.75 3496.9 3463.32

18. Tea Loose 197.67 205.05 205.11 18024.03 18322.7 17650

19.  Salt Pack 14.8 14.65 14.24  1249.75 1266.13  1229.07
(Todised)

20. Potato 18.52 13.48 19.64 1467.47 1021.05 1532.77

21.  Onion 16.33 22.02 17.96  1221.42 1711.63 1369.96

22.  Tomato 22.8 25.08 18.58  1796.18 1918.1  1380.84

#--> (Iodised) @-> (Rs./Ltr.) * latest available
Source:- State civil supplies Department
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ANNEXURE IIT

STEPS TAKEN BY THE GOVERNMENT TO IMPROVE THE AVAILABILITY

AND TO CONTAIN PRICES OF ESSENTIAL FOOD ITEMS

General Measure:

1.

National Consultation Meeting of the minister of states/UTs in-charge of
Consumer Affairs and Food held on 7th July, 2015 at New Delhi resolved to
take steps to keep prices of essential commodities, especially Pulses and
onion under control.

Advisory were issued to State Governments to take strict action against
hoarding & black marketing and effectively enforce the Essential Commodities
Act, 1955 & the Prevention of Black-marketing and Maintenance of Supplies
of Essential Commodities Act, 1980.

Regular review meeting on price and availability situation is being held at the
highest level including at the level of Finance Minister, Committee of
Secretaries, Inter Ministerial Committee, Price Stabilization Fund Management
Committee and other Departmental level review meetings.

Higher MSP has been announced so as to incentivize production and thereby
enhance availability of food items which may help moderate prices.

A Plan Scheme titled Price Stabilization Fund (PSF) is being implemented to
regulate price volatility of agricultural commodities.

Specific Measures:

10.

11

Onion

Export of onion were restricted through imposition of Minimum Export Price
(MEP) when prices were ruling high and import is allowed at zero duty.

Retail sale of onion was undertaken from the stock held by SFAC and NAFED.

Imported 2000 MT of onion from Egypt and China through MMTC. As no
demands from States were received, the onion were disposed off through
tender in the open market.

The stock limits in respect of onion have been extended by one more year i.e.
up to 2nd July 2016 under the Essential Commodities Act.

Procurement of 15000 MT of onion by SFAC and NAFED for market
intervention during lean period has been approved.

Pulses

Export of all pulses is banned except kabuli channa and up to 1,000 MTs in
organic pulses and lentils.
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12.
13.
14.

15.

16.

17.

18.

19.

20.

21.

22.
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Import of pulses are allowed at zero import duty.
Stock limit ori pulses extended till 30.9.2016.

Government imported 5000 MT of Tur from Malawi/Mozambique and allocated
it to States for retail sale to consumers to improve availability and to moderate
prices.

MSP (including bonus) raised for kharif pulses for Tur and Urad and Moong.
MSP also raised for Rabi pulses for Gram and Masoor.

Government has approved creation of buffer stock of 1.5 lakh MT of pulses
for effective market intervention.

Government has decided to immediately release 10,000 MT of pulses from the
buffer stock (consisting of 8,000 MT of Tur and 2,000 MT of Urad) to States/
UTs at subsidized rates for retailing by them at not more than Rs. 120/- per kg
to improve availability and stabilise prices.

Regulatory measures by Securities & Exchange Board of India (SEBI) on
Chana contracts including increase in the margin requirement to discourage
speculation and to moderate the price volatility in forward market and close
monitoring by SEBIL.

Strict vigilance by Directorate of Revenue Intelligence to prevent importers
from misusing the facilities of Customs Bonded Warehouse facility.

Setting up of a Group of Officers for regular monitoring and exchange of
information on hoarding, cartelization, etc.

Edible Oils

Export of edible oils in bulk is prohibited except coconut oil and other edible
oils in branded consumer packs of up to 5 kgs is permitted with a minimum
export price of USD 900 per MT.

MSP increased for various rabi and kharif oil seeds.



ESSENTIAL COMMODITIES

ANNEXUREIV

STATEMENT REFERRED IN REPLY TO PART (C) OF LOK SABHA STARRED
QUESTION NO. 222 FOR 10.5.2016 REGARDING RISE IN PRICES OF

ACTION TAKEN UNDER THE ESSENTIAL COMMODITIES ACT, 1955

DURING 2016

(Relating to offences under EC Act—for other than violation of stock control
orders/for violation of stock control orders)

Updated as on 03.05.2016
No. of No. Persons Value of Deten- Reported
Raids  Arrest- Prose- Conv- goods  tions upto
S STATES/UTs Conducted ed cuted icted Confis- Order-
No. cated ed
(Rs. in
Lakhs)
1 2 3 4 5 6 7 8 9
1. Arunachal Pradesh Nil Nil Nil Nil Nil January
2. Delhi 1 - - - - January
3. Goa 8 Nil Nil Nil Nil March
4. Gujarat 1641 0 1 - 21.29 4 February
5. Haryana 17 - - - - *
6. Himachal Pradesh 3912 - - - 5.03 February
7. Kerala 10 4 1 0 0.10 January
8. Mabharashtra 75 93 45 0 26.95 February
9. Manipur Nil Nil Nil Nil Nil January
10. Mizoram 3 - - - - January
11. Nagaland Nil Nil Nil Nil Nil January
12. Rajasthan 35 Nil Nil Nil Nil *
13. Sikkim 30 - - - - February
14. Telangana 479 67 5 5 25.52 7 February
15. Uttarakhand 591 2 - - - March
(Except
Feb.)
16. Uttar Pradesh 10886 27 21 3 30.84 March
17. West Bengal 113 23 11 NIL 9043.96 February
18. A & N Islands 29 - - - - March
19. Chandigarh Nil Nil Nil Nil Nil February
20. D & N Haveli Nil Nil Nil Nil Nil February
21. Puducherry 231 - - - 0.14 March
22. Tamil Nadu NR NR NR NR NR 50 —
TOTAL 18061 216 84 8 9153.83 61

Note: Other States have not submitted report so far. NR : Note Reported,

*: Raids under Pulses only
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SHRIPRALHAD JOSHI (DHARWAD): Madam Speaker, as has been stated
in the reply and as also is evident in the market, by and large, prices of essential
commodities are under control, except Urd, Chana and some increase in the prices
of sugar and potato, the prices, by and large are under control. The Wholesale Price
Index also reflects that.

One of the foremost steps taken by this Government to ensure the better
governance and transparency in the field of future trading was to see that commodity
brokers are brought directly under the supervision of SEBI. This was due to the
merger of Forward Market Commission with the SEBI.

Even the Finance Minister had in his Budget Speech recommended the merger
of SEBI and FMC in order to curb wild speculative behaviour. The FMC has been
regulating the commodity markets since 1953, but it was seen that they have lacked
the muscle to control the alleged irregularities in this market segment.

My question to the hon. Minister is this. After having merged these two
organisations, to regulate it properly, whether the Ministry has assessed the impact
of merger of FMC with SEBI on trading in the futures market in the essential
commodities. If so, has the speculative behaviour considerably reduced as a direct
consequence of the merger? By that, whether the prices of the essential commodities
are reducing because of this merger. What is the assessment of the
Government?

ot T faere swam: #ew, sue fou dx-fafEifeaa 58 ot g8 g1
L3t 1 I HHS @ W 7, A & SHRT Fofa B, 7| S S

SHRIPRALHAD JOSHI (DHARWAD): As per the reports received from the
State Governments on pulses seized under de-holding operations and auction or
offloading the same to increase the availability, Karnataka Government has seized
25,445.82 MT, which is one of the highest seizures by the State Government. But,
out of them, only 371 tonnes, that is, just 1.5 per cent of the quantum seized has
been auctioned. Whereas Chhattisgarh has auctioned 30 per cent; Madhya Pradesh
has auctioned 50 per cent of the stocks seized. By auctioning this and releasing it to
the market, automatically prices will be reduced. But the Karnataka Government,
which has seized, has just auctioned 1.5 per cent of the total seizure. Besides this,
as per the reply of the Minister, the Karnataka Government has not submitted the
reports of the action taken under the Essential Commodities Act. Unfortunately, the
State Government has not also submitted any such report even though it had many
cases of hoarding and black market trading of pulses. Because of that, in Karnataka,
prices of pulses have gone up.

My question to the hon. Minister is, whether the Central Government will
take steps to ensure that the State Governments especially the Government of
Karnataka, take measures for price stability and availability of the pulses by auctioning
the seized pulses.... (Interruptions) I would also like to know whether the reasons
have been given by those State Governments, including Karnataka, who have not
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submitted report of action taken under the Essential Commodities Act.
...(Interruptions).

Not only they have not seized, they are just bothered whether Siddaramaiah
should be continued or not. They are more bothered in that. They are not able to
auction the commodities which have been seized. I would like to know whether the
Central Government is going to give any directives to the State Government. This is
my question.

ot T foreme T Ty S, S g T | e, 98 9§ R e 22
AT TEGR 1 & TR 3 €, et o1 Sigshi T8 9 TRt S o1 g = =gl
21 ST 1 TH W@ 1 HIU I8 § Toh THeRT Sca1ed w0 § iR fene s v | fuser
e, a9 2015-16 H 173 @ 37 G g3 o1 IR ferwe 237 @ = ot | wgae
TS & BRI 58 W@ 2 SIc1 o ST TRl 70T | SHeh STerTal Uah J&A Hgal STt
T THREIRY 3R HTCATSTSIRT 1 S geet 7, T4 feedt 9 oft o1 srare § et o % =8
A ¥ F T THR 1 FaEE ¢ | THaae HHfeds Tae & qed g6 59 THR
1 HR ¢ feo ¥ 1 T THR 1 STHERT R FHTemesiy & faes we HRare
I T TS ot T | el a) o0 S 6 ga fhett of ff S swed €, e s
T, A IR R A H1 W o B IR T @i T I Al €, T 3H AN R B HW ¢ |
AN Heed feurdiie ot Terea faomt 58 viofiRar & 3@ w1 1

3 T fohan € T fUsell 9r <& SHaRi & faars wRar &t T off O
TERTE, ek 3R | 311 Todi § IH sRS fhan o1 | 38 99H & fow g
- qleh IaTT 9 o SHeT a1 A WEITE & WeAd | o 91 ST el Hieh o,
AR I8 AT T59 TR & d8d AT § | ek & ey § 9fe A 95
SR =Ted & d B9 Seh! o8 SUeTed Shid] <1l |

St TR A (SEaTeT) : A STee Heedn, § oTues wead ¥ wel
TEIEA T &AM THIOT ISR & S TR fowe i S7R STt e el §

TRreH, § ST WeAm | WA WAl ST 9 S el g 5 9EE 9 &
e o1 et § STeft amffer HEt w1 off IS STER U §2 AfE 7, @ fredt 3 ot
Feeaet foaor € | focel § TRt o7ifefer Ht o1 o777 S0 W ST 7 U8 1 36 A
S 3 el IT S @ &7 A =, o Tedsieht =A<

ot T T qrEa: Heed, ASHifes Hare 1 e off Aeifew B

off Tita T (fEed) : ereae S, fUset 9t 91g 9RE 9 Uwsg 9iae ae e
o IAIE | HHT o7 off, AfeR <t BT e | wfaed | e o 1 S R €, s
feama & 50 wfasra et w1 Wresr Serd) Snfed Tt # B ¥ 1 s S A wer ® w9
T 1 AHA § | 91 TR AT © FoF T TR Qe & S FrEar! & 8§
3T TS §7
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ot T foeme wrwe: ey SN, # Ta € e 9 g fR TR R 9
O FHH B ¥ | faeTed 1 et off H1 2l € Al 31 STe § 3T hich SHeh! HHY
W1 F | AR Y S T W 8, W9 Tl o @it b <ok 39 T IS qreal Tal
B, A & | 30 uRfeafa # U5 SRR R STl A & folt IR-9IR e § | 98 9
& YS! T &, Hfeh fRT off 3Tk H1EAH | We 1 SHehRI oA <1edl 8 (o fasel s
T I Sl FHFd dg1 off, STH T Y& § T Q1 9§ AR FHIRE &1 off foh &0 T
TR G A0 T saeh! forat sTaearenan &, freent fd &7 7ael § &1 &L T | 36 9N
off T T TR ] IR-9R foi oY 9191 @ © | 3 U9 AR 3 ST AT 1 § Sifehd
TR T THR ST YRA TR R =TT T &, el 9 off TAR I A1 feris
Tet 21 ¥ 31 sHfeiT g Wi fafie & 1ol s Wieh 50 @ 2 TS faan g1
22 TR 37 TS ¥ h1 AR o S geht & it 11 TR A s 1 g1 ' i e
Teh A 2 IR Tl 571 1@ € | 39 STeTTe STTd i shi HRI @1 § eifehd T4
YRR Y 37U WIe2H Y 3T 1 9164 ¢ foh &9 @rit + ot foren & fF 66 wue et
o feame & W i A I | 37T STl 1 ST o7d § | SR 1 <A 120 TIC fohedl
Y FIR 9 HT HH T THR 7 HL R feoet # T & A1eem 9 g0 df R ©
# 3T WA ¥ TSI WHRI I SANE FHT 9 7 6 59 o e &t S o
STl &1, 98 forg o 99 €, 39 3% Q1 <01 IR wfgsy # afg 120 w9U e &
SIIET TS 1 I STt dl Uo7 TR 3T fere ferier 2t |

ot g T aea (SSHIE) : 31eAel AT, I8 Tl sigd Heeyul € 3R W
e w1 GEr § o1 =160 | 91 F T 61 He vt =t ST @ E | S6H] H0 I8 &
for T & WG HT AR FF W R T Thsd © S HEHT EAHRT O
[

TRT STeTSl R +ft AR © | 3 T4 a1 =l 1 89 1600 T, 31 TRl © Sl
2, &8 a1 7, IS S of S T T, IS el of = @l A 1...... (sqau™)

A STeag: e fig s, ued el & ded # 7

ot gerrem o7 AR (STNHE) : ST T 1 TYd J8E 3l §, 899 1600
M i @ ... ()

A sTeae: gerd e S, A T & gaed H §

it et fig Aea (STSHTE) : I8 9gd WeeqUl UeH ¢ | 31719 21 d g S 3ffay
H S 1 HichT ST L..... (SAAHM) FHH Y HH H19 ° & ST TR 19 G4 o o |
AT T8 Hall S B 1600 T 1A T8 B ... (SHaEM)

AT T80 : 81 Y97 <1l o G § ¥ | wofisl, Ten =21 81 ¢ | 3179 a8, e
T BT ¥ | WA G 223, St TS STETe S, 379 Sferd |



APPENDIX X

GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
DEPARTMENT OF CONSUMER AFFAIRS

LOK SABHA UNSTARRED QUESTION NO. 294
ANSWERED ON 19.07.2016

Complaints against Consumer Courts

294. SHRISUSHIL KUMAR SINGH:
SHRICHANDRA PRAKASH JOSHI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether the Government has received complaints against the consumer
courts for improper functioning and delay in disposal of cases;

(b) if so, the details thereof indicating the number of cases registered, disposed
and pending during the last three years along with the action taken to
improve the system;

(¢) whether the Government is working with various trade bodies to minimize
the cases of duping of consumers by the companies and if so, the details
thereof and response of the industry thereto; and

(d) whether the Government has a proposal to establish a study group to
suggest some more measures to protect the rights of consumers apart
from the court route and if so, the detals thereof?

ANSWER

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRIRAM VILAS PASWAN): (a) Yes, Madam.

(b) The details of such complaints received during the last three years is as
under:—

Year Number
2013 47
2014 28
2015 70
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These complaints were forwarded to the National Commission, State Commissions
and the State Governments concerned for taking necessary action.

The steps taken to improve the functioning of the Consumer Disputes Redressal
Commissions/Fora and to ensure disposal of pending cases are as under:

@

(i)

(iii)

(iv)

V)

The State Governments have been requested from time to time to take
action well in advance for filling up of vacancies of President and Members
and to maintain a panel of candidates for filling up of future vacancies also
to avoid delay in appointments.

Circuit Benches from National Commission have been frequently holding
camp courts in States.

Some State Commissions have constituted Additional Benches mainly to
dispose of backlog of pending cases.

The National Commission and some of the State Commissions as well as
District Fora are adopting the process of holding Lok Adalats for speedy
disposal of the cases.

The Central Government has been providing financial assistance to the
State Governments for strengthening the infrastructure of the Consumer
Disputes Redressal Commissions/Fora.

(c) The Government has signed Memorandum of Understanding (MoU) with
Industry associations and chamber of commerce, to work towards, inter alia,
addressing consumer related issues and advocacy action against unfair trade
practices and preventing fake, counterfeit and sub-standard products and services
to enhance consumer protection.

(d) There is no such proposal at present.
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APPENDIX XI
GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
DEPARTMENT OF CONSUMER AFFAIRS
LOK SABHA STARRED QUESTION NO. 224
ANSWERED ON 2.08.2016

Consumer Awareness

*224. SHRIBHARAT SINGH:
SHRIVIJAY KUMAR HANSDAK:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) the details of consumer awareness programmes sanctioned and those
pending with the Government during the last three years, State-wise;

(b) the funds provided for the said programmes during the said period,
State-wise;

(¢) whether the consumer awareness programme has achieved the desired
results, especially in rural and other inaccessible areas, and if not, the
reasons therefor;

(d) whether any mechanism is available for assessing/monitoring the
implementation of the said programmes; and

(e) if so, the details thereof and the steps taken to improve the functioning
of the programmes?

ANSWER

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAM VILAS PASWAN): (a) to (e) A Statement is laid on
the Table of the House.

STATEMENT REFERRED IN REPLY TO PARTS (a) TO (e) OF LOK SABHA
STARRED QUESTION NO. 224 FOR 02.08.2016 REGARDING CONSUMER
AWARENESS.

(a) & (b) The Government carries out a multi-media "Jago Grahak Jago" campaign
on pan India basis. Under this, grants-in-aid are also released to States/UTs for
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creating consumer awareness in the respective States/UTs at local level in their
regional languages. Details of funds released to States/UTs for consumer awareness
activities during the last three years are at Annexure-1I.

This apart, Grant is also given from Consumer Welfare Fund (CWF) to the States/
UTs for setting up of Corpus Fund of Rs. 10.00 crore for undertaking Consumer
Awareness/Welfare activities. The ratio of Centre: State share in the Corpus Fund is
75:25. In case of special category States/UTs, the ratio is 90:10. So far, Corpus Fund
has been set up in 11 States/UTs viz. Gujarat, Andhra Pradesh, Odisha, West Bengal,
Bihar, Nagaland, Karnataka, Tamil Nadu, Madhya Pradesh, Kerala and Haryana.
Details of grants released to various States/UTs from CWF during the last 3 years
are at Annuxure-II.

On two proposals received from Jharkhand and Telangana, clarifications have
been sought from the State Governments.

(c) to (e) Impact assessment and monitoring is an on-going process. A study
which was carried out on the consumer awareness campaign in 14 States and
1 Union Territory covering 60 districts, revealed that 90.9% of the sample
respondents (both urban and rural) are aware of the campaign. Further, Indian
Institute of Mass Communication has been tasked to carry out an impact assessment
of Jago Grahak Jago campaign carried out from 2012 onwards and to suggest suitable
strategies for making the campaign more effective in terms of content and outreach.

ANNEXURE

STATEMENT REFERRED IN REPLY TO PARTS (a) & (b) OF LOK SABHA
STARRED QUESTION NO. 224 FOR 02.08.2016 REGARDING CONSUMER
AWARENESS.

Sl States Fund Released Fund Released Fund Released
No. 2013-14 2014-15 2015-16

1 2 3 4 5

1. Andhra Pradesh Nil Nil Nil

2. Arunachal Pradesh 2000000.00 Nil Nil

3. Assam 2993182.00 2993182.00 Nil

4. Bihar Nil Nil 3000000.00
5. Chhattisgarh 3000000.00 Nil Nil

6. Goa Nil 500000.00 2000000.00
7. Gujarat 5000000.00 5000000.00 5000000.00
8. Haryana 2884528.00 3000000.00 Nil

9. Himachal Pradesh 2000000.00 Nil 2000000.00

Special Project Nil Nil 2000000.00

10. Jammu & Kashmir Nil Nil Nil

11 Jharkhand Nil Nil Nil
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1 2 3 4 5
12. Karnataka Nil Nil Nil
13. Kerala Nil Nil 2552516.00
Special Project Nil Nil 2947484.00
14. Madhya Pradesh 5000000.00 Nil Nil
15. Maharashtra 2882000.00 5000000.00 Nil
16. Manipur Nil Nil Nil
17. Meghalaya Nil Nil 2000000.00
18. Mizoram Nil 2000000.00 2000000.00
19. Nagaland 2000000.00 2000000.00 2000000.00
20. Odisha Nil Nil Nil
21. Punjab 3000000.00 Nil Nil
22. Rajasthan Nil 4646559.00 5000000.00
23. Sikkim Nil 2000000.00 2000000.00
Special Project Nil Nil 2000000.00
24. Tamil Nadu Nil Nil Nil
25. Telangana Nil 2000000.00 2000000.00
26. Tripura 2000000.00 2000000.00 2000000.00
27. Uttar Pradesh 9125000.00 8500000.00 Nil
28. Uttarakhand Nil Nil Nil
29. West Bengal 4759254.00 4759254.00 5000000.00
Special Project Nil Nil 1500000.00
Union Territories
L. Andaman and Nil Nil Nil
Nicobar Islands
2. Chandigarh Nil Nil Nil
3. Dadar and Nil Nil Nil
Nagar Haveli
4. Daman and Diu Nil Nil Nil
5. Lakshadweep Nil Nil Nil
6. Delhi Nil 2170031.00 Nil
7. Puducherry 875000.00 Nil 2000000.00
Total 47518964.00 46569026.00 47000000.00
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ANNEXURE

STATEMENT REFERRED IN REPLY TO PARTS (a) & (b) OF LOK SABHA
STARRED QUESTION NO. 224 FOR 02.08.2016 REGARDING
CONSUMER AWARENESS

FUNDS RELEASED TO THE STATES/UTS FOR SETTING UP A CORPUS FUND
UNDER CONSUMER WELFARE FUND:

SL States Fund Released Fund Released Fund Released

No. 2013-14 2014-15 2015-16

1 2 3 4 5

1 Andhra Pradesh 438 212 100

2 Bihar 487 Nil Nil

3 Gujarat 750 Nil Nil

4 Haryana Nil 239 486

5 Karnataka 487 Nil Nil

6  Nagaland Nil 238 100

7 Odisha 487 Nil Nil

8 Tamil Nadu 650 Nil Nil
Total 2374 477 1173

Apart from the above 8 States, funds were released to Madhya Pradesh, Kerala &
West Bengal during the period prior to 2013-14.

(9% 224)

ot wa fog (afemn) : A eeae weed, | smush wreEm | " WA S |
TS ARl & R @ weft T 1 e wonelt w1 festergsed @1 T €7 .. (M)
TR A foha T el o1 fe foman 82 ... (saaem) 59 deiy § o gt foRee
ke Tenfua o1 T 87 .. (SHauH)

Iyt AT, @ AR wEwe faww Wi (o T faew ueem) o ostems
TRed | ... (FIUM)

YHEAE 7L : 21T 3L 3TehY ST SISTE | o AT 3T9eh! TATS 7el shidl |
...(A9YM)

ot WesTRededt: T TrAFHIT 3TeA8T HEIedl, HIF-TE 9e ST 3 S U9 U8 ¥,
STRT & T g 3T 1| .. (AU ) T ¥ TH-Hwfoeh qRfeafa & e g fe
IYNHTET T T THET €, STWEIST Sl STee i @ fau #4139 few S
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e ...(FIHM) THH FR H M o7 w0 = o zom w0 # v uiifaa
ATTECTRM T 1986 H h<IHE HICaRT T oI T4 | ... (A ) SHeh oI5 UM
o ST o foTT FTohT 19 gU | ... ()

T TS A T STHHRY = €1 ... (FAHM) 39 T8t § Tk 91 375 el
I o AR 2Tt ST ek S U AR I SR | L () S5 5’
TR T & IS T STEF HIH HT T fH S @ 7 | L (FAEE) AfE TRk
SRTES BRT 1 9 TSl A TFES R heald ¢ ... (STaHM)

ST S 2790t et Foved g1 €, Jeft I% 6 ereed Reree 1@l €, aifed 8§
ST 3TS1 AT =T fof Ty, 2013 T 39 # ' *RAd T FRfd T (T uHTs) '
AR T .. (AU ) 39 918 fesiiereer & W &M fwan mn fo wem wref &
festierzsiom 21 1 ... (Fay™) @it 36 TF 3R gl # festiergsem 1 w1 gan iR
81 U Y SR AN ! THUHTHT & qed o1y fean S w@i § 1 ... (M) A9
wfafthe Foved ¢ foh foRa™ aFE &R Bher WM el o, @ § AR 9eR &
A T ST 1Rl § foh A & et QX fesTersim & qverd A e 9iere @ I9H
HISH Theh, Tsil, Sefche ITT T | ... (AFHM) TTH H 13,000 U TIL T S 37
e AT H1 ferm, S THaR §, U8 H e Jfers H{ o Awd gl
... (FaYM)

ot wa T (afern) : g eTeaey i, W0 Hard © foh T9F yomedt &1 enum’ 9
Sreeht TR ¥ Tohal sred &1 872 ... (qae™)

AT STEAE: STUHT ST TR F Teiferd Ie1 Te § | S99 Helferd e fes |
...(FaY)

ot s foig (aferan) : v sveaer i, 30 o ware € o < fora Tom wred
‘SR’ | T € TN IR T KIS I FI qh (STER' F SIS S HT FAe 8 wE
TR A 59 fore = ww-wimn feifia 61 87 ... (aaum)

ot ToaTRe erdt: TR, T FAvE HY TRRER! Reice i 1. (Hau™) 38
FaSE ot H T IS R ST = o BN I6t 1 9 34 U=t 9 s wnted
TRE H 60% & HAe TH HTed ‘HR’ F g feu M | . (aur)

ot foroTa AR TucTw (ISR ) : TR RGN, § ST eag <o § o S
T T TS T HiehT | (I FER ST i a1 ©1 W © SR S
e ST g & T H W 9 W R | .. (FauM) Wfeha foen R @ & 3 &
71 sufa drer =@, i Ted # Tet off a1 33t ot foh W oUW wE T
IcTe S fop o Sl § o €, 3 vRa  foek W R L. (Hau™) F13H SAR] & ar #
TEH 1 T ST SR & STR] S8 T fohan S @I 27 ... (FHAHE) @it o fod |
il ST W& I THRT A SH hl KT HL | ... (FILH)
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ot HioaTo e : STEAY ARG, ST UTeeh ST & HIhd ATGehi hl SINTEeh il
, ST ST ATRRT & TR H FA R | ... (M) 39 feuie w1 i Rya ag & i
YT I TE WA W, HE 9%, TE M W A, $H 91 # g9 2’ HW T,
TERFW T | ... (AU el qoh 39 S fof o U 3ee § | i ohame s @ § fo
ARG T 31T & 21 371 1@ ¥ 37 3 W el doh hore fopann 7T § dl & A e 9 el
IR TR A TeR! TfGfRe Tar 21 o 3 3c1s o1 @ €, @ o 3 IR H e &l
F HL| ... (FAYT) § ¥ FI I FHE fF I8 I dgd T © |
..(FAYM) TH Fved § U IRA o IS HA i geE © df el 3fed 2
..(HFYM) BH Weeh & T T HLA1 916 K €, Wi & 70, T1oeh a1 el &7
...(3@a4M) How can we help the poor consumer is a big problem. S8 T =T
T IS % G ST 1 SIel SUg B | . (TET)

A STEAE : W 1o <, 9 & q |

...(FaYm™)

DR. SHASHI THAROOR (THIRUVANANTHAPURAM) : Madam Speaker, the
Minister has spoken in his reply about this jago grahak jago programme. But
consumer awareness programmes do not seem to be reaching the grahak. If you
look at milk adulteration, we have now got the National Survey of 2011 which found
that over 60 per cent of the milk produced in India is adulterated eight per cent by
detergents. Then we have urea, starch, formalin all of which are going into our milk.
Milk is drunk by children, pregnant women, by elderly people. It is a matter of
national concern. The Standing Committee related to this Ministry has also come
up with a report but we have not seen any action by the Ministry. What measures
have been taken to increase consumer awareness of milk adulteration, of the methods
and mechanisms of complaint and redressal available to the consumer? And finally,
what is the Government doing as recommended by the Standing Committee and by
the Supreme Court to increase punishments for those who are guilty of adulteration
of milk so that the consumer can be properly protected?

SHRI C.R. CHAUDHARY : Madam Speaker, the question is rightly raised by the
hon. Member. We have adopted a lot of measeures to address the problems of the
consumers. In the Twelfth Plan, Rs. 409.29 crore have been allocated to enlighten
the consumers and push this whole programme forward. Similarly, we have the
National Consumer Helpline in the Indian Institute of Public Administration (I[PA).
On 12th of July, I and the hon. Minister went there and we have heard their problems
also. On an average, three lakh complaints are coming in a year regarding this. The
hon. Member has specifically asked about milk. He may be right. We are doing a lot
of work on this through this helpline. We are requesting the State Governments
also to control this. Milk adulteration is a problem, and we are trying to help out.

DR. ANUPAM HAZRA (BOLPUR): Madam Speaker, regarding the consumer
awareness programme [ would like to ask the Minister whether there is any plan on
the part of the Ministry to involve research scholars as well as the student fraternity.
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It has been seen that whenever any programme has been taken care of by the
students or the academicians, it has achieved a different kind of height. So, is there
any future plan in the Ministry to specially involve social science students and
research scholars to promote consumer awareness?

ST ATHe, W iR et foraeer Tt (o T forer aree ) : 27ee Here,
ST AT TG o Wed 7 I o, R W TaR, 1986 %1 € | I8 09 91
WA TR ...(FIUH) TH T 791 Fgm Tewer fofa, 2016 Wferamiie # e
T F G § ...(HAUM) ITH 7 AR A1 BT 5756 7 | 39 g v 1) e
off IEEM T ...(FEUH) TAR T S8 W 14 FIR FeUais-d § 5% agrt 60
LA =M |

AT HE& H Whiel o Hael § el | 3Heh STl gHR e SRl I S Ueeh
gfaen &% 9, 3% IR HGH soddled, S ®al | ... (FaUM) 799 § o
TWHFANMRE | ...(FALM) TR FoTal TS 1 S G TG off, Tget Sit STef-37er
FHM F W® 9, T 3T deel A HYA oqaied il ASEd T Hl o
fan g1 ... (auM) T, SFe %R FeUesd IATad | ... (SFauM) e, 1eff e
& T foR R Fod 9, SHE o= 1 B §| . (FAUH) $HH a9 79
Thel, SicTs § g o Hae § Hrfifee A | 89 T8 il foh gl & Hae
foerarg § oft Sirer e | wge FE 1 Foig Sga Hegol S R .. (HEuE) S
T T HEAT, IO b1 Hell, W 1 AT, 37 SRl R IfeAdet B | ... (A TARI
T ATIH T 1 ...(TAUM) 39 91 BRI 80 HUS T 1 W o1 | g9 ot
=ed & for Wraem 2R o3 | 3@ fou S off eTeavae hen 33 T, 79 Se | ..
(AFYM) TN HT 125 FHUS HT SASET FGR 2 1 ... (FAGHM) ST facii 1 &0 HLA
TAN W T | Afh AT feuqréie §, ITohT STerT-3TenT 19 §, STerT-3Tem
HTA 99 G| ..(HAHM) TF TR THF I 2 | ... (FTHH)

SHRI PRALHAD JOSHI (DHARWAD): Madam Speaker, awareness is being
spread because of the Jago Grahak Jago programme but the process of redressal
and awarding punishment to offenders is getting delayed. Though people nowadays
approach consumer forums and consumer courts, delay in justice is still a cause of
concern. Adulteration in food, adulteration in milk, adulteration in tea and coffee,
adulteration in petrol and diesel, all these things are still happening. People are
being duped as far as prices are concerned. When people approach consumer
courts and consumer forums, the justice is getting delayed. What action is the hon.
Minister going to take in this regard? Is he going to amend the law to make it more
stringent and more consumer friendly?

ot T faas wre: TeAE TR, HY el foh 79 T o foe ey # @ o1
T390 IR UEHE F | (M) FR RIS T TR R T | L (FAH) Aeft 3
THIHH T 1 TH e ¥ | 9% fefigae, we ol ome dad W E 159 38 % Aeed
FHL | ...(HAIHA) FHF T 90 fo o i Sisrie, 1w e s, =% 99 4 foet §
gl

(zf)
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APPENDIX XII

GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
DEPARTMENT OF CONSUMER AFFAIRS

LOK SABHA STARRED QUESTION NO. 339
ANSWERED ON 9.08.2016

Complaints on Helpline

*339. SHRI SHRIRANG APPA BARNE:
SHRIDHARMENDRA YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the complaints against e-commerce companies form a large part
of the total complaints received on the consumer helpline and if so, the
number and details of such complaints received on the helpline during
the last three years;

(b) whether the Government has directed the e-commerce companies to put
in place a robust grievance redressal mechanism and if so, the details
thereof and the response of the companies thereto;

(c) whether the number of helplines for consumer redressal are proposed to
be increased soon and if so, the details thereof and if not, the reasons
therefore;

(d) the steps taken/proposed to ease the process of registering complaints
on National Consumer Helpline(s) as well as to improve the functioning
and performance of the Helpline(s); and

(e) the steps being taken to put in place a mechanism to redress consumer
grievances against e-commerce companies?

ANSWER

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRIRAM VILAS PASWAN): (a) to (¢) A Statement is laid on the
Table of the House.

STATEMENT REFERRED IN REPLY TO PARTS (a) TO (e) OF LOK SABHA
STARRED QUESTION NO. 339 FOR 09.08.2016 REGARDING COMPLAINTS
HELPLINE.

(a) From April 2015 to March 2016, a total of 128790 complaints were received in
the National Consumer helpline, out of which 23955 pertained to e-commerce
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sector. The trend in the last three years, as reflected in the table below indicates that
proportion of the e-commerce sector complaints has gone up from 8.19% in the
financial year 2013-14 to 18.60% in the financial year 2015-16.

Year Total No. of e-commerce % of e-commerce
Complaints complaints complaints
April 2013-March 2014 58472 4792 8.19
May 2014-March 2015 92770 13812 14.88
April 2015-March 2016 128790 23955 18.60
Total 280032 42559

(b) On 12th July, 2016, a meeting was held by the Department of Consumer
Affairs with around 130 companies including major e-commerce companies where
the companies were impressed upon the need for early resolution of the consumer
complaints and to partner with the National Consumer Helpline in resolution of
complaints.

(¢c) & (d) It has been decided to increase the number of desks at the National
Consumer Helpline from 14 to 60. Further, it has also been decided to open six Zonal
Helplines at Ahmedabad, Bengaluru, Guwahati, Jaipur, Kolkata and Patna.

A consumer can register a complaint in the National Consumer Helpline
telephonically through the toll free number or through e-mail. To improve the
functioning and performance of the National Consumer Helpline, new hardware
and software have been provided.

(e) National Consumer Helpline is one of the means to redress grievances of the
consumers through advice, guidance and information. The three tier system of
Consumer Disputes Redressal Commissions/Fora at District, State and National
levels provide for a quasi-judicial system of resolving consumer disputes.
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APPENDIX XIII
(Vide para 6 of the Report)

Extracts from Manual of Practice and Procedure in the Government of India,

Ministry of Parliamentary Affairs, New Delhi

Definition

Deletion from
the list of
assurances

8.1 During the course of reply given to a question or a
discussion, if a Minister gives an undertaking which involves
further action on the part of the Government in reporting back
to the House, it is called an 'assurance'. Standard list of such
expressions which normally constitute assurances and as
approved by the Committees on Government Assurances of
the Lok Sabha and the Rajya Sabha, is given at Annex. 3. As
assurances are requried to be implemented within a specified
time limit, care should be taken by all concerned while drafting
replies to the questions to restrict the use of these expressions
only to those occasions when it is clearly intended to give an
assurance in these terms.

8.2 When an assurance is given by a Minister or when the
Presiding Officer directs the Government to furnish
information to the House, it is extracted by the Ministry of
Parliamentary Affairs from the relevant proceedings and
communicated to the department concerned normally within
10 working days of the date on which it is given.

8.3.1 If the administrative department has any objection to
treating such a statement as an assurance or finds that it
would not be in the public interest to fulfil it, it may write to the
Lok/Rajya Sabha Secretariat direct with a copy to the Ministry
of Parliamentary Affairs within a week of the receipt of such
communication for getting it deleted from the list of assurances.
Such action will require prior approval of the Minister.

8.3.2 Departments should make request for dropping of
assurances immediately on receipt of statement of assurance
from the Ministry of Parliamentary Affairs and only in rare
cases where they are fully convinced that the assurances
could not be implemented under any circumstances and there
is no option left with them but to make a request for dropping.
Such requests should have the approval of their Minister and
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Time limit for
fulfilling an
assurance

Extension of
time for
fulfilling an
assurance

Registers of
assurances

Role of Section
Officer and
Branch Officer

this fact should be indicated in their communication containing
the request. If such a request is made towards the end of the
stipulated period of three months, then it should invariably be
accompanied with the request for extension of time. The
department should continue to seek extension of time till a
decision of the Committee on Government Assurances is
received by them. Copy of the above communications should
be simultaneously endorsed to the Ministry of Parliamentary
Affairs.

8.4.1 An assurance given in either House is required to be
fulfilled within a period of three months from the date of the
assurance. This time limit has to be strictly observed.

8.4.2 If the department finds that it is not possible to fulfil
the assurance within the stipulated period of three months
or within the period of extension already granted, it may
seek further extension of time direct from the respective
Committee on Government Assurances under intimation to
the Ministry of Parliamentary Affairs as soon as the need for
such extension becomes apparent, indicating the reasons for
delay and the probable additional time required. Such a
communication should be issued with the approval of the
Minister.

8.5.1 The particulars of every assurance will be entered by
the Parliament Unit of the department concerned in a register
as at Annex. 4 after which the assurance will be passed on to
the concerned section.

8.5.2 Even ahead of the receipt of communication from the
Ministry of Parliamentary Affairs, the section concerned
should take prompt action to fulfil such assurances and keep
a watch thereon in a register as at Annex. 5.

8.5.3 The registers referred to in paras 8.5.1 and 8.5.2 will be
maintained separately for the Lok Sabha and the Rajya Sabha
assurances, entries therein being made session-wise.

8.6.1 The Section Officer incharge of the concerned section
will:
(a) scrutinise the registers once a week;

(b) ensure that necessary follow-up action is taken without
any delay whatsoever;
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Procedure for
fulfilment of
an assurance.

(c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the period
of three months; and

(d) review of pending assurances should be undertaken
periodically at the highest level in order to minimise the
delay in implementing the assurances.

8.6.2 The branch officer will likewise keep his higher officer
and Minister informed of the progress made in the
implementation of assurances, drawing their special attention
to the causes of delay.

8.7.1 Every effort should be made to fulfil the assurance within
the prescribed period. In case only part of the information is
available and collection of the remaining information would
involve considerable time, an implementation report containing
the available information should be supplied to the Ministry
of Parliamentary Affairs in part scrutinize of the assurance,
within the prescribed time limit. However, efforts should
continue to be made for expeditious collection of the remaining
information for complete implementation of the assurance at
the earliest.

8.7.2 Information to be supplied in partial or complete fulfilment
of an assurance should be approved by the Minister concerned
and 15 copies thereof (bilingual) in the prescribed proforma
as at Annex 0, together with its enclosures, along with one
copy each in Hindi and English duly authenticated by the
officer forwarding the implementation report, should be sent
to the Ministry of Parliamentary Affairs. If, however, the
information being furnished is in response to an assurance
given in reply to a question etc., asked for by more than one
member, an additional copy of the completed proforma
(both in Hindi and English) should be furnished in respect of
each additional member. A copy of this communication should
be endorsed to the Parliament Unit for completing column 7 of
its register.

8.7.3 The Implementation reports should be sent to the
Ministry of the Parliamentary Affairs and not to the Lok/Rajya
Sabha Secretariat. No advance copies of the implementation
reports are to be endorsed to the Lok/Rajya Sabha Secretariat
either.
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Laying of the
implementation
report on the
Table of the
House.

Obligation to lay
a paper on the
Table of the
House vis-a-vis
assurance on

the same subject.

Committees on
Government
Assurances
LSR 323, 324
RSR211-A.

Reports of the
Committee on
Government
Assurances.

Effect on

assurances on
dissolution of
the Lok Sabha.

8.8 The Ministry of Parliamentary Affairs, after a scrutiny of
the implementation report, will arrange to lay it on the Table of
the House concerned. A copy of the statement, as laid on the
Table, will be forwarded by the Ministry of Parliamentary Affairs
to the member as well as the department concerned. The
Parliament Unit of the department concerned and the
concerned section will, on the basis of this statement, make a
suitable entry in their registers.

8.9 Where there is an obligation to lay any paper (rule/order/
notification, etc.) on the Table of the House and for which an
assurance has also been given, it will be laid on the Table, in
the first instance, in fulfilment of the obligation; independent
of the assurance given. After this is done, a report in formal
implementation of the assurance indicating the date on which
the paper was laid on the Table will be sent to the Ministry of
Parliamentary Affairs in the prescribed proforma (Annex 6) in
the manner already described in para 8.7.2.

8.10 Each House of Parliament has a Committee on Government
assurances nominated by the Speaker/Chairman. It scrutinized
the implementation reports and the time taken in the scrutinized
of Government assurances and focuses attention on the delays
and other significant aspects, if any, pertaining to them.
Instructions issued by the Ministry of Parliamentary Affairs
from time to time are to be followed strictly.

8.11 The department will, in consultation with the Ministry of
Parliamentary Affairs, scrutinize the reports of these two
committees for remedial action wherever called for.

8.12 On dissolution of the Lok Sabha, all assurance, promises
or undertakings pending implementation are scrutinized by the
new Committee on Government assurances for selection of
such of them as are of considerable public importance. The
Committee then submits a report to the Lok Sabha with a
specific recommendation regarding the assurances to be
dropped or retained for implementation by the Government.
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ANNEXURE 1
MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2016-2017)
(SIXTEENTHLOK SABHA)
SIXTH SITTING
(09.03.2017)
The Committee sat from 1500 hours to 1545 hours in Committee Room "C",
Parliament House Annexe, New Delhi.
PRESENT
Dr. Ramesh Pokhriyal 'Nishank' — Chairperson

MEMBERS
2. ShriRajendra Agrawal
3. Prof. Sugata Bose
4. Shri Naran Bhai Kachhadia
5. Shri Bahadur Singh Koli
6. Shri Prahlad Singh Patel
7. Shri A.T. Nana Patil
8. Shri C.R. Patil
SECRETARIAT

1. ShriR.S. Kambo —  Additional Secretary

2. ShriP.C.Tripathy =~ —  Director

3. ShriS.L. Singh —  Deputy Secretary

WITNESSES
Ministry of Consumer Affairs, Food and Public Distribution (Department of
Consumer Affairs)

1. Shri Hem Kumar Pande — Secretary
2. Smt. Sangeeta Verma — Pr. Advisor
3. Smt. Madhulika P. Sukul — Additional Secretary
4. Shri P.V. Ramasastry — Joint Secretary
5. Shri Anil Bahuguna — Joint Secretary
6.  Shri Awadesh K. Choudhary — Economic Advisor
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7. Shri Dharmesh Makwana — Director

8. Shri Bani Brata Roy — Deputy Secretary

9. Shri GC.Rout — Deputy Secretary
10.  Shri Surendra Singh — Deputy Secretary
11.  Shri N. Natarajan — SSA,NIC

Ministry of Parliamentary Affairs
1. Smt. Suman S. Bara — Deputy Secretary
2. Shri Mukesh Kumar — Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee. The Committee then paid tribute to Shri E. Ahamad, Member of Parliament
and Member of the Committee, and Shri Rabi Ray, Ex-Speaker of Lok Sabha on their
sad demise and stood in a silence for two minutes as a mark of respect to the
departed souls.

2. Thereafter, the Chairperson apprised the Members regarding the day's agenda.

sfoskoskoskosk s skoskoskosk S koskoskoskosk

(Thereafter the witnesses were called in)

3. The Chairperson welcomed the representatives of the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Consumer Affairs) to
the sitting of the Committee. The Committee then took oral evidence of
the representatives regarding pending assurances from the 3rd Session of the
15th Lok Sabha to the 9th Session of the 16th Lok Sabha pertaining to the Department.
At the outset, the Committee desired to know about the procedure being adopted
for periodical review of pending Assurances at different levels with a view to fulfilling
them within the time limit prescribed for the purpose. The Secretary, Department of
Consumer Affairs informed the Committee that fortnightly reviews are normally
done at Senior Officers level and monthly regular reviews are also undertaken at
Divisional Officers level. He also informed that a system already exists in the Ministry
for monitoring of pending Assurances. The Committee reviewed 05 Assurances out
of the 12 Assurances (Annexure—III) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs) as mentioned below:—

(i) USQ No. 3803 dated 14.12.2009 regarding 'Import of Pulses'

The Committee were informed that the Assurance was transferred from the
Ministry of Commerce and Industry but no records/papers were available
in the Ministry of Consumer Affairs, Food and Public Distribution.
However, the Committee were assured that all necessary efforts will be
taken to locate the records and collect the information to fulfil the
Assurance at the earliest. The Committee expressed disappointment over
the fact that the Assurance could not be implemented even after a delay of
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(iii)
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more than seven years. The Committee also conveyed their displeasure
over the fact that transfer of the Assurance was accepted by the Department
in the year 2010 but at present no records are available with them. Drawing
the attention of the representatives of the Department that the Assurance
relates to compilation of certain basic data which is not a difficult task but
the same has been pending since 2009, the Committee directed the Ministry
to provide the details of the data at the earliest and fulfill the Assurance
without any further delay.

General Discussion dated 25.02.2010 (Smt. Sushma Swaraj, M.P.)
regarding 'Price Rise'

The Secretary, Department of Consumer Affairs informed the Committee
that it is not clear to them which part of the reply was treated as Assurance
and requested for Committee's guidance in this regard. He also stated
that the subject matter of the General Discussion i.e. Price Rise pertains
to the Ministry of Finance and they monitor price rise of only 22 essential
commodities. The Committee desired to know whether the Ministry of
Finance have accepted the transfer of the Assurance. The Secretary,
Department of Consumer Affairs informed that no information in this
regard is available with the Ministry. The Committee drew the attention
of the representatives of the Department that the Assurance relates to
providing details of price rise of essential commodities like rice, lacunae
in export and import of some essential commodities as well as the details
of policy provision in this regard. Pointing out that even after seven
years the Assurance is still pending, the Committee expressed their
serious concern that the Ministry has not made concerted efforts to
collect the requisite information, due to which the Assurance continues
to remain pending. The Secretary, Department of Consumer Affairs
submitted that the issue of imports pertains to the Department of
Commerce and the requisite data/information will be collected from them
and the Assurance will be implemented at the earliest. The Committee
directed the Ministry to ensure implementation of the Assurance within
a stipulated time period.

SQ No. 20 dated 13.03.2012 regarding 'Consumer Disputes Redressal
Agencies'

The Committee desired to know about the steps taken for fulfillment of the
Assurance as the Ministry only has to ensure online centralization of
information pertaining to consumer issues/disputes in Consumer Forums
across the country which is not a difficult task. The Committee were
informed that there are more than 600 Consumer Forums and the work
regarding providing the information online is still under progress. The
Committee were further informed that at present the work relating to
hardware component is going on. The Committee directed the Ministry to
expedite the whole process.
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@iv) USQ No. 7398 dated 22.05.2012 regarding 'Consumer Protection Act'

The Assurance was regarding the proposal for amending the Consumer
Protection Act, 1986 to expand its coverage which will facilitate the
consumers to make online complaints without having to go to the
Consumer Forums. The Committee were informed that a new Bill regarding
Consumer Protection has already been introduced in Parliament in 2015
and after being scrutinised by the Parliamentary Standing Committee,
the final Law will be framed during the ongoing Session. The Committee
desired to know about the time by which the consumer complaints system
would become online. The Secretary, Department of Consumer Affairs
informed that there was no provision of e-commerce or online commerce
in the 1986 Act but the Ministry is in the process of bringing such a Bill
in the current Session. The Committee desired that the same may be
streamlined and expedited.

v USQ No. 5569 dated 30.04.2013 regarding 'Export of Agricultural
Commodities'

The Assurance was regarding compilation of information on the details
of agricultural commodities which are barred from export and futures
trading and impact thereof on revenue earning of the country and the
proposal to liberalise the foodgrain market in the country. The Committee
desired to know whether the information has been collected or not. The
Secretary, Department of Consumer Affairs informed the Committee that
the subject matter pertains to the Department of Economic Affairs and
the Ministry have already requested for transfer of the Assurance but
their acceptance is still awaited. The Committee observed that the task
involves only compilation of some basic information which is not so
difficult and can be done in few hours but the Assurance is still pending
even after nearly four years. The Committee directed the representatives
of the Department to transfer the Assurance to the Department of
Economic Affairs, if it belongs to them, with the help of the Ministry of
Parliamentary Affairs and also obtain their acceptance in this regard. In
case, the Department of Economic Affairs refuse to accept the transfer
of Assurance, the Department of Consumer Affairs, Food and Public
Distribution, being the nodal Ministry whose Minister gave the relevant
reply, should fulfill the Assurance in consultation with the Department
of Economic Affairs at the earliest.

4. The Committee observed that the representatives of the Department of
Consumer Affairs were unable to render clarifications with regard to the queries
raised on certain Assurances. The Committee, therefore, directed the
representatives to come fully prepared by having the requisite information on the
Assurances under examination for discussion in the next meeting. The Committee
also directed the Ministry to transfer the Assurances which are not related to
them to the Ministries/Departments concerned in co-ordination with the Ministry
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of Parliamentary Affairs and to fulfill the remaining Assurances pertaining to
them at the earliest.

5. The Committee then decided to postpone the review of the remaining
Assurances to the next sitting of the Committee with the representatives of the
Department of Consumer Affairs.

6. A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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ANNEXURE 11

MINUTES
FIFTH SITTING

MINUTES OF THE FIFTH SITTING OF THE COMMITTEE ON
GOVERNMENT ASSURANCES (2017-2018) HELD ON
4TH APRIL, 2018 IN CHAIRPERSON'S CHAMBER,
ROOM NO. '133', PARLIAMENT HOUSE ANNEXE,

NEW DELHL

The Committee sat from 1030 hours to 1100 hours on Wednesday, 4th April,
2018.

PRESENT

Dr. Ramesh Pokhriyal 'Nishank' — Chairperson

MEMBERS
2. Shri Rajendra Agrawal
3. Shri Naran Bhai Kachhadia
4. Shri Bahadur Singh Koli
5. Shri Prahlad Singh Patel
6. Shri A.T. Nana Patil
SECRETARIAT

1. Shri U.B.S. Negi — Joint Secretary

2. Shri P.C. Tripathy — Director

3. Shri S.L. Singh — Deputy Secretary

2. At the outset, the Chairperson welcomed the Membes to the sitting of
the Committee and apprised them regarding the day's agenda. Thereafter, the
Committee considered and adopted the following four Draft Reports without
any amendment:—

(@i Draft 73rd Report regarding Review of Pending Assurances Pertaining
to the Ministry of Social Justice and Empowerment (Department of
Social Justice and Empowerment);

(i) Draft 74th Report regarding Review of Pending Assurances Pertaining
to the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Consumer Affairs);
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(iii) Draft 75th Report regarding Review of Pending Assurances Pertaining
to the Ministry of Commerce and Industry (Department of Commerce);
and

(iv) Draft 76th Report regarding Review of Pending Assurances Pertaining to
the Ministry of AYUSH.

3. The Committee also authorized the Chairperson to present the Reports during
the current Session of the Lok Sabha.

The Committee then adjourned.



ANNEXURE II1

STATEMENT OF PENDING ASSURANCES OF THE MINISTRY OF CONSUMER

AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (DEPARTMENT OF

CONSUMER AFFAIRS) (FROM 3RD SESSION OF 15TH
LOK SABHA TO 9TH SESSION OF 16TH LOK SABHA)

S. No.

SQ/USQ No. dated

Subject

10.

11

12.

USQ No. 3803
dated 14.12.2009

General Discussion
dated 25.02.2010
(Smt. Sushma Swaraj, M.P.)

SQNo.20
dated 13.03.2012

USQ No. 7398
dated 22.05.2012

USQNo. 5569
dated 30.04.2013

SQNo.222
dated 09.12.2014
(Shri Sharad Tripathi, M.P.)

USQNo. 5635
dated 28.04.2015

USQ No. 2325
dated 04.08.2015

SQNo.222
dated 10.05.2016
(Shri Pralhad Joshi, M.P.)

USQNo. 294
dated 19.07.2016

SQNo. 224
dated 02.08.2016
(Dr. Shashi Tharoor, M.P.)

SQNo.339

dated 09.08.2016
(Shri Shrirang Appa
Barne, M.P.)

Import of Pulses

Price Rise

Consumer Disputes Redressal Agencies
Consumer Protection Act
Export of Agricultural Commodities

Standards and Testing of Food Products

Consumer Rights
National Building Code

Rise in Prices of Essential Commodities

Complaints against Consumer Courts

Consumer Awareness

Complaints on Helpline
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